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Joint Committee Report on
OA No. 1035/2024 in the matter of S K Pandey Vs State of U.P.
before the Hon’ble NGT order dated 07.11.2024

Hon’ble National Green Tribunal, Principal Bench vide its order dated 07.11.2024 constituted Joint
Committee of comprising of Central Pollution Control Board (CPCB), District Magistrate,
Lucknow, Uttar Pradesh Pollution Control Board (UPPCB). The CPCB will act as nodal agency.

The related para of said order is reproduced here as under:

“2. Complainant has said that Sunbreeze I Apartment BBD Green City is an integrated Township
developed by M/s Viraj Constructions Pvt. Ltd. Lucknow who has been granted a completion
certificate on 30.12.2021 without providing Sewage Treatment Plant or rain water harvesting
system, builder has raised certain constructing in greenbelt; no proper arrangement has been
made for treatment of sewage generated in the said project as also solid waste,; and, there are
several other violations which are elaborated...

4.The averments made in this letter petition prima-facie, in our view, give rise to substantial
question relating to environment arising out of implementation of enactments mentioned in
Schedule I of NGT Act, 2010 but before proceeding further we find it appropriate to get the facts
verified and for this purpose constitute a Joint Committee comprising Ulttar Pradesh State
Pollution Control Board; District Magistrate, Lucknow and, Central Pollution Control Board.

5. Central Pollution Control Board shall be the Nodal Authority for coordination and compliance
of this order.

6. Said Committee shall visit the site, collect relevant information and submit a factual report
within one month.

7. List for further consideration on 11.12.2024.”

Copy of the reference NGT order is annexed as Annexure-I

Background:

In pursuance of the Hon’ble NGT order dated 07.11.2024, Joint Committee comprising of District
Magistrate; Lucknow, Uttar Pradesh State Pollution Control Board (UPPCB) and Central Pollution
Control Board (CPCB) discussed the matter on 27.11.2024 and decided to visit the site on dated

29.11.2024 and 02.12.2024. &
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The joint committee comprising of following members inspected the site along with representative
of project proponent:

e Representative of District Magistrate, Lucknow: Shri Ankit Shukla, SDM (Sadar)

e Representative of CPCB: Shri Kamal Kumar, Scientist ‘E’, CPCB RD Lucknow

e Representative of UPPCB: Shri J. P. Maurya, Regional Officer UPPCB, Lucknow
During the Joint Committee field visit, Shri. Mohammad Faisal, SSA CPCB Lucknow, Shri Vinod
Kumar AEE UPPCB, Representative from Builder Shri Anuj Pachaori, DGM from M/s Auram
Infrastructure Maintenance Pvt. Ltd. and Local flat resident Shri Sunil Kumar Pandey, T-8/801,
Shri B. R. Singh, T-10/702 and Shri Mithlesh Kumar Chaturvedi, T-06/504 were also present.

. Observation of Joint Committee:

The Joint Committee’s field observations and collected information are presented below:

i.  The site “Sun Breeze -1 Apartment is part of BBD Green City, Lucknow which is an
integrated township developed by M/s Viraj Constructions Pvt. Ltd. Lucknow (PP) which
has been granted a completion certificate by Lucknow Development Authority (LDA) on dt.
26.11.2018 for Block-C tower no. 09, 10, 11& 12 and on dt. 30.12.2021 for Block-A tower
no. 01, 02, 03, 04, Block -B tower no. 05, 06, 07, 08. Copy attached as Annexure- II

ii.  State Level Environment Impact Assessment Authority (SEIA), Uttar Pradesh has issued
Environmental Clearance (EC) for M/s Viraj Integrated Township, Village- Shahpur Sarai
Sheikh and Semra, District Lucknow, U.P. M/s Viraj Construction Pvt. Ltd. On dt. 22.11.2012
and on dt.12.09.2018. During visit it was informed by Shri Anuj Pachaori, DGM that
presently maintenance of township is looking after by M/s Auram Infrastructure Maintenance
Pvt. Ltd. |

iii.  Sun Breeze -1 Apartment is a part of integrated township BBD Green City, Lucknow having
total 12 towers. As informed by representative of project proponent that total 776 resident’s
flats have been developed in which 450 flats are occupied at present.

iv.  All sewage generated from these towers is treated in 01 STP of 250 KLD with MBBR
technology installed in the basement of tower 11/12. As per LDA approved site plan map for
Sun Breeze -1 Apartment’s basement area is reserved for parking. Approved map is attached

as Annexure-II1
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At present, STP is not constructed at location as per LDA approved revised layout plan of
Integrated Township (BBD Green City) at village Semra, Shahpur & Sarai Sheikh, Lucknow.
copy of LDA approved revised layout plan attached as Annexure- IV.

During visit, STP was found operational, however at present, Builder not having valid
consent for STP from UPPCB as consent was expired on dt.31.12.2023, which was issued
on dt. 25.04.2023. Copy of CTE and EC is attached as Annexure- V

Builder applied for renewal of CTO on dt. 30.12.2023, which was rejected by UPPCB on dt.
17.02.2024. Project Proponent has applied for renewal of CTO on dt. 17.10.2024, but till
now UPPCB has not issued CTO. Copy attached as Annexure- VI

During visit, it was observed that flow meter installed at outlet of STP treated effluent,
however no logbook of STP operation, quantity of treated discharge, testing results of
effluents were maintained.

During visit, it was observed that no separate electricity meter installed for STP.

During visit, it was observed by the team that construction of another 250 KLD STP was
started in basement of tower 5/6, however it was informed by the representative that
construction of STP was stopped due to protest of residents. A natural drain was passing near
the township in which 02 underground discharge pipelines were observed which was
connected to the integrated township. Representative of PP informed that these underground
discharge pipelines are not connected to the STP.

During visit, samples were collected from inlet, outlet of STP, 02 discharging points and up-
stream & down- stream of drain before and after confluence point of discharge point of
underground pipelines. Grab Sample of ground water also collected for to assess the impact
of STP. Samples were analyzed at CPCB-RD laboratory and analysis results are attached as
Annexure- VII

The analyzed report of above samples is presented below table 1, 2 and 3:

Table — 1: Analysis Result of 250 KLD STP of Sun Breeze-I Apartment
Discharge Th e
Sr. ) ; STP Inlet | STP Outlet Standards for
Parameter Unit Standards for STP
No. (SBA-01) | (SBA-02) as per MoEF&CC STP as per
Hon’ble NGT
1 pH 8.18 8.37 6.5-9.0 5.5-9.0
2 TSS mg/L 78.7 BDL 100 20
3 BOD mg/L 23.0 5.12 30 10
4 COD mg/L 74.0 -- 50

0,032, g 3
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5 |Fc et 0 <1.8 <1000 100
Total
6 Ritroges mg/L 11.2 8.92 -- 10
Table-2: Analysis Result of Discharge point and natural drain at BBD Green City
Natural | Natural | Discharge Disetis
’ . : i Standards
SrNo Discharge | Discharge | Drain Drain Standards for STP as
© 7" | Parameter Unit point-01 point-02 U/s D/s for STP as i
(SBA-03) | (SBA-04) | (SBA- | (SBA- per .
05) 06) MoEF&CC NGT
1 pH 7.79 7.66 7.68 7.62 6.5-9.0 5.5-9.0
2 TSS mg/L 92.2 86.8 18.2 222 100 20
3 BOD mg/L 103 98.3 22.5 25.7 30 10
4 COD mg/L 217 228 61.7 80.7 - 50
5 FC :\:IPN/ 100 1 13x107 | 2.2x10° | 4.9 x10° “]'37 <1000 | 100/230
6 Tl fiig/L. 23.3 18.9 255 | 282 . 10
Nitrogen
Table-3: Analysis Result of Ground Water Sample
Value Acceptable Limit as Per
Sr. No. Parameters Unit (SB AUO7 Drinking water std.
g (IS 10500:2012)
I8 pH -- 6.92 6.5-8.5
2. Colour Hazen 5.0 5.0
3. Total Hardness mg/I 218 200
4. Alkalinity mg/l 200 200
3. COD mg/I BDL -—-

xiii. Analysis result of STP outlet sample reveals (Table - 1) that all parameters are meeting the
treated STP Discharge Standards as per MoEF&CC notification no. 843, dt. 13.10.2017 and
as per Hon’ble NGT order dt.30.04.2019 in the matter of OA No 1069/2018. However, inlet

X1V.

parameters results reveal that there is a possibility of discharge of untreated sewage from

integrated township through the two pipelines in to nearby drain.

Analysis result of discharge point -01 and discharge point -02 sample reveals (Table - 2) that

all parameters are non- complying, except pH with respect to the Discharge STP Standards as
per Hon’ble NGT order dt.30.04.2019 in the matter of OA No 1069/2018. Both discharge

ARCE ol Q




XV.

XVI.

XVil.

XViil.

XIX.

XX.

point sample analysis results indicated that, there is a possibility of discharge of untreated
sewage from integrated township through these discharge point.

Analysis result of Ground Water Sample (Table - 3) shows that all monitored parameters are
meeting the acceptable limit for drinking water of as per BIS standard-10500:2012, except
Total Hardness.

UPPCB has imposed environmental compensation (EC) of Rs. 51.00 lakh for non-
compliance of STP treated discharge effluent norms as per CTO. In this regard, copy of
UPPCB notice dt. 01.07.2024 and EC letter issue dated 27.08.2024 attached as Annexure-
VIII

UPPCB has filed a prosecution against the Directors of M/s Viraj Construction Pvt. Ltd.,
Sunbreeze-1, BBD Green City located at Village-Shahpur Sharai Sheikh, Semra, Lucknow.
The case was filed on 30th November 2024 under Sections 43 and 44 of the Water
(Prevention and Control of Pollution) Act, 1974. The prosecution was done in the court of
Special Judicial Magistrate (Pollution), Lucknow under case number 6842/2024. The next
date of hearing for the case is scheduled for 4" January 2025. Copy attached as Annexure-
IX

Builder has installed total 04 DG sets in which 03 DG sets with the capacity of 750 KVA and
01 DG sets with the capacity of 365 KVA with canopy in the township. DG sets do not have
sufficient vent height for emission. No log book was maintained for operation record of DG
sets.

Builder is using groundwater for water supply to Sun Breeze-I Apartment. Builder has taken
permission from State Ground Water Department on dt.17.07.2023 for abstraction of Ground
water with annual permission 76650 m?, which is valid from dt. 09.05.2023 to 08.05.2028.
Electromagnetic flow meter was not installed at ground water abstraction point and logbook
for abstraction of ground water was not maintained. Copy of NOC obtained from State
Ground Water Department is attached as Annexure- X

During visit, it was observed that NOC from fire safety department and rain water harvesting
system as per CTO and solar lights has not been developed in Sun Breeze-1 Apartment, as

per EC conditions.

. During the visit other detail information and the present status of the issues raised by the

applicant and mentioned in the Hon’ble Order are as below: -

0,032, Q% s
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Sr.
No.

Issues

Present Status based on visit and

information provided

“The STP provided (after 4 years of
issue of CC dated 26-11-2018) is not
adequate and the actual generation of
sewage is higher than the capacity of

the STP provided.

o

At present, as per the information provided
and field visit, the STP (250 KLD) installed
by M/s Shine Water Experts and handed
over to M/s Viraj Construction Pvt. Ltd. on
dt 06.02.2023 Copy of handover letter
attached as Annexure-XI, however the
completion certificate for residential tower
issued by LDA on dt. 26.11.2018 for Block-
C tower no. 09, 10, 11& 12 and on dt.
30.12.2021 for Block-A tower no. 01, 02,
03, 04, Block -B tower no. 05, 06, 07, 08.
STP handover letter and CC attached as
Annexure- [I

The Sun Breeze -1 Apartment having 12
towers in which total 776 flats have been
developed. So, the capacity of STP
requirement would be about 500 KLD on
full occupancy then at present installed 250
KLD STP would not adequate for treatment

of total sewage generated.

The STP had not been maintained with
adequate MLSS in the aeration tank and
seems to be in a septic condition. There

was no dewatering system provided in
the STP.

The STP (250 KLD capacity) installed at
basement of Tower 11/12 is based on the
MBBR technology.
MLSS/MLVSS are performance indicator

Concentration of

of biological treatment system in case of
suspended growth system. However, in the
present system the treatment technology is

based on attached growth system. Hence

N
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Sr.

Issues

Present Status based on visit and

information provided

MLSS/MLVSS concentration in biological

tank was not analyzed.

(U8}

There was no adequate area for utilizing
the treated sewage for green belt
The

development. residential

apartments have not made any
provision for utilizing the treated

sewage for toilet flushing purpose.

Representative informed that treated water
is being used in green belt area, however
excess treated water is discharge in a natural
drain through pipelines.

During visit it was observed that there was
no provision for reuse of treated water for

toilet flushing as per condition of EC.

The untreated sewage generated from
the residential flats is pumped and
discharged into public storm water
drain which leads to stagnation on
nearby roads, water bodies, etc. thereby
polluting the soil/groundwater/surface
water and also creating nuisance to the

local residents.

Representative informed that treated water
is being used in green belt area, however
during rainy season excess treated water/
storm water is discharged in natural drain
through 02 underground pipelines.

During visit it was observed that a natural
drain passing through nearby the township
in which 02 underground discharge pipe
lines were observed which are connected to

the integrated Township.

The sewage water flew from apartment
complex to Township east side natural
Drainage/NALA untreated and

blatantly violating NGT guidelines.

During visit it was observed that a natural
drain passing through nearby the township
in which 02 underground discharge pipe
lines were observed which are connected to
the integrated Township.

Samples were collected from both
discharging pipe lines of township and drain
(UP & Down stream). Analysis results are

attached as Annexure- VII

00T,
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Sr.
No.

Issues

Present Status based on visit and

information provided

There are 776 flats and delay installed
250 KLD (that too in basement) STP is

insufficient.

The Sun Breeze -1 Apartment having 12
towers in which total 776 flats have been
developed. So, the capacity of STP
requirement would be about 500 KLD on
full occupancy, then at present installed 250
KLD STP would not adequate for treatment
of total sewage generated.

During visit, it was observed by the team
construction of another 250 KLD STP was
started in basement of tower 5/6, however it
was informed by the representative that
construction of STP was stopped due to

protest of residents.

It is not known whether STP is
approved in this Township for all Group
Housing or individual STP approve by
LDA in MAP below basement that
needs to be checked by EASC
UP/Pollution Board UP.

As per approved integrated township site
map from LDA, STP site was approved at
another location for integrated township.
STP site was not approved in basement area.

Annexure- IV.

It was understood that builder M/s Viraj
Constructions Pvt. Ltd. Lucknow had
obtained necessary permissions and
they had provided all necessary
facilities to treat the sewage and other
treatment systems but they came to
understand later that they have not
provided necessary STP and other

pollution control mechanism to avoid

the odor pollution that is being

One 250 KLD capacity of STP have been
installed and operational at basement of
tower 11/12. Installation of STP in basement
has not been permitted.

As per the approved site map from LDA,
builder had not developed greenbelt area.
During visit, it was observed that, a 250
KLD STP has been installed which is based
on MBBR technology at the basement of
tower 11/12 and STP is operational. No

4,025,
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Sr.

Issues

Present Status based on visit and

information provided

40

generated from the STP and its
improper installation without providing
necessary pollution control mechanism
and treatment facilities may resulted in
stagnation of sewage water in that area
leading to unhygienic condition and
also causing pungent and bad odor.
They have not provided necessary
green belt. Since, water oozing out from
the STP may start stagnating on the
basement. There was a duty cast on the
Pollution Control Board to identify the
STP available in the market like
Sequencing Batch Reactor (SBR),
Moving Bed Bio film Reactor (MBBR),
Activated Sludge Process (ASP),
Membrane Bioreactor (MBR), etc.,
depending upon the suitability and
violability of the Residential Complex.
Without considering the liability of the
builder, the Ist respondent had issued
show cause notice to the applicant
association with a view to protect the
builder.

The 2nd respondent did not install
safeguards prescribed by the Pollution
Control Board for operating the plant by
DG Set and the DG Set was also

causing air and noise pollution and

logbook record for discharge, operational of
STP, test results was maintained.

Total 04 DG set were installed in which 03
DG sets with the capacity of 750 KVA and
01 DG sets with the capacity of 365 KVA
with canopy.

During visit, no logbook for operation of
DG sets was maintained. DG sets are not
equipped with sufficient stack height of

vent.

%OVW%W
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Sr.
No.

Issues

Present Status based on visit and

information provided

there was no consent obtained from the

Pollution Control Board by the

Promoter for this purpose.

Testing of samples shall be done at
periodic intervals to enable proper
control of the STP’s performance and

same be provided to residents.

During visit, samples were collected from
STP outlet and analyzed in CPCB Lab
Lucknow.

Analysis results are attached as Annexure-

VIl

10.

We are wunaware whether any
Operational parameters analyzed in a
reputed accredited lab and the data are
utilized for performance optimization
of the plant. The results of the analysis
should be accessible to all the residents
and shall be displayed on the notice
board in the complex but nothing has

been communicated.

The builder could not produce any testing
reports of treated effluents of STP and no

data display board was available.

11.

Standards prescribed for operating the
standby DG Set no strictly followed and

necessary consent in this regard is

obtained from the Board.”

The builder has taken consent to operate
trom UPPCB for Sun Breeze -1 Apartment
which include for 02 DG sets, which is
expired on dt. 31.12.2023. During visit it
was observed that 04 DG sets with canopy
were installed in Sun Breeze -1 Apartment
which are not equipped with sufficient stack

height.

12.

“Constructions of Club House and
Swimming pool in Green Belt hence
green belt reduced below 10% as

against 15% norms.

As per LDA approved map total site area of
Sun Breeze -1 Apartment is 26066.22 m? in
which builder has provided 2616.52 m? in

WY ol
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Sr. Issues Present Status based on visit and
No. information provided
place of 2606.62 m% Approved site map
attached as Annexure-III
13. | No solar lights have been provided in During visit, no solar lights observed, as per
GH 04. EC condition it should provide.
14. Rain water harvesting not constructed During visit, no rain water harvesting
in operational. system has been developed, which should
develop as per CTO.
15. | No system of Solid and other Garbage During visit, some bins were available for

waste management exist. In Township
proposed STP yet to start? The builder
constructed on e 250 KLD STP below
basement of Tower 11-12 installed
dated 23-01-2023 that is 4 years after
issue of CC dated 26.11.2018 by LDA
and now constructing another 250 KLD
STP in basement Below Tower 5/6 and
for such illegal construction already we
lodged complaint in  Lucknow
Development Authority.

You can see open Sewar water flowing
in Nala polluting ecosystems, canal and
river. Not only had this office block
made in place of rain water harvesting.
No solar lights provided and on Green
Belt Club House and swimming pool
constructed in name of FAR and

compounding.

solid waste collection in towers and builder
informed that disposal of MSW is being
done with the help of Lucknow Nagar
Nigam. Copy of Solid Waste user Charge
Demand from Nagar Nigam is attached as
Annexure-XII

At presently one 250 KLD STP has been
installed and operational in the basement of
tower 11/12.

During visit, it was observed by the team
construction of another 250 KLD STP was
started in basement of tower 5/6, however it
was informed by the representative that
construction of STP was stopped due to
protest of residents.

During visit it was observed by joint team
that treated water of STP from township is
discharging to nearby natural drain through

02 underground pipelines.

R )
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Sr. Issues Present Status based on visit and

No. information provided

The greenbelt reduced below 10% as [ o During visit it was observed by joint team

compared 15% in Group Housing in that no rainwater harvesting system, have

addition to 15% Greenbelt in township. been constructed, as per CTO.

o During visit it was observed by joint team
that no solar lights system has been

provided, as per EC condition.

16. | There is no system exist for solid and | o During visit, as per the builder’s
liquid waste management in Township information, Solid waste is managing with
violation term and condition issued the help of Lucknow Nagar Nigam.
dated 12/09/2018 by your office.” o During visit some bins of Lucknow Nagar

Nigam were observed in the towers.

o During visit representative of builder
informed that all sewage waste generated in
the township is being treated in present
operational STP and another STP will be
constructed, as per requirement.

o During visit, it was observed by joint team
that effluent of township is discharging to
nearby  natural drain  through 02

underground pipelines.

2.2. Conclusion and Suggestions:
It is evident from above field observation and information that solid waste management;
sewage management and infrastructure facilities development need to be upgraded as per
approved map and rules. Project Proponent may be directed to comply with following
recommendations:

1. The construction of the suitable capacity of STP be developed and ensured complying all
prescribed rules/guidelines of CTE and should ensure that treated effluent must comply the

discharge effluent norms as per CTO.

00 Z5, Q 12
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. Project Proponent must obtain CTO from UPPCB for operation of STP and comply the
stipulated norms.

. Project Proponent must ensure that no untreated sewage should discharge or bypass to drain.
All Sewage generated from township areas must be connected to operational STP in the
township.

. Project Proponent should ensure that development of STP, green belt areas, solar lights,
rainwater harvesting system in the integrated township should be develop as per conditions of
Environmental Clearance (EC) and approved site map of township, action should be taken by
concern agency for violation.

. Project Proponent should ensure that all solid waste should be collected, segregated,
transported and disposed, as per the Solid Waste Management Rules, 2016, as amended.

- Regular surveillance is required to ensure compliance of recommendations as well as to ensure
proper enforcement of Solid Waste Management Rules, 2016 and treatment of sewage in the
area by the concern departments.

N
025 o s {Q
(Kamal Kumar) (J.P. Maurya) (Ankit Shukla)

Scientist “E” Regional Officer SDM (Sadar)
Central Pollution Control UPPCB, Lucknow Lucknow
Board, Lucknow
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Pictures of the site visit
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Titem No.02 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1035/2024

S K Pandey Applicant(s)

Versus
State of U.P. Respondent(s)

Date of hearing: 07.11.2024

CORAM: HON’BELE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants: None

ORDER

1. S K Pandey resident of Flat No.P3, Tower-5, Sunbreeze 1
Apartment BBD Green City, Lukhnow has made a complaint with regard
to non compliance of environmental laws by Developer and Builder at
Lucknow, vide letter petition dated 08.01.2024, and this has been
registered as Original Application under Sections 14 and 15 of National
Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’ in
exercise of suo-moto jurisdiction in view of law laid down by Supreme
Court in Municipal Corporation of Greater Mumbai Versus Ankita

Sinha and Others, (2022} 13 SCC 401,

2, Complainant has said that Sunbreeze 1 Apartment BBD Green City
is an integrated Township developed by M/s Viraj Constructions Pvt. Ltd.
Lucknow who has been granted a completion certificate on 30.12.2021

without providing Sewage Treatment Plant or rain water harvesting

16
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system, builder has raised certain constructing in greenbelt; no proper

arrangement has been made for treatment of sewage generated in the

said project as also solid waste; and, there are several other violations

which are elaborated as under:

L.

II.

IIL

Iv.

VII.

VIIIL

“The STP provided (after 4 years of issue of CC dated 26-11-
2018) is not adequate and the actual generation of sewage is
higher than the capacity of the STP provided.

The STP had not been maintained with adequate MLSS in the
aeration tank and seems to be in a septic condition. There was
no dewatering system provided in the STP.

There was no adeqguate area for utilizing the treated sewage
Jor green belt development. The residential apartments have
not made any provision for utilizing the treated sewage for
toilet flushing purpose.

The untreated sewage generated from the residential fiats is
pumped and discharged into public storm water drain which
leads to stagnation on nearby roads, water bodies, elc.
thereby polhuting the soil/groundwater/surface water and
also creating nuisance to the local residents.

The sewage water flew from apartment complex to Township
east side natural Drainage/NALA untreated and blatantly
violating NGT guidelines.

There are 776 flats and delay installed 250 KLD (that too in
basement) STP is insufficient.

It is not known whether STP is approved in this Township for
all Group Housing or individual STP approve by LDA in MAP
below basement that needs to be checked by EASC
UP/ Pollution Board UP.

It was understood that builder M/s Viraj Constructions Put.
Ltd. Lucknow had obtained necessary permissions and they
had provided all necessary facilities to treat the sewage and
other treatment systems but they came to understand later
that they have not provided necessary STP and other pollution
control mechanism to avoid the odor pollution that is being
generated from the STP and its improper installation without
providing necessary pollution control mechanism and
treatment facilities may resulted in stagnation of sewage
water in that ardea leading to unhygienic condition and also
causing pungent and bad odour. They have not provided
necessary green bell. Since, water oozing out from the STP
may start stagnating on the basement. There was a duty cast
on the Pollution Control Board to identify the STP available in
the market like Sequencing Batch Reactor {SBR}, Moving Bed
Bio film Reactor (MBBR), Activated Sludge Process (ASP),
Membrane Bioreactor (MBR), etc., depending upon the
suttability and violability of the Residential Complex. Without

2
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considering the liability of the builder, the 1st respondent had
issued show cause notice to the applicant association with a
view to protect the builder. The 2nd respondent did not install
safeguards prescribed by the Pollution Control Board Jfor
operating the plant by DG Set and the DG Set was also
causing air and noise pollution and there was no consent
obtained from the Pollution Control Board by the Promoter for
this purpose.

IX. Testing of samples shall be done at periodic intervals to enable
proper control of the STP’s performance and same be provided
to residents.

X. We are unaware whether any Operational parameters
analyzed in a reputed accredited lab and the data are utilized
Jor performance optimization of the plant. The results of the
analysis should be uccessible to all the residents and shall be
displayed on the notice board in the complex but nothing has
been communicated.

XL Standards prescribed for operating the standby DG Set no
strictly followed and necessary consent in this regard is
obtained from the Board.”

3. Complainant had added certain further violations as under:

I “Constructions of Club House and Swimming pool in Green
Belt hence green belt reduced below 10% as against 15%
norins.

I No solar lights have been provided in GH 04.
Ill.  Rain water harvesting not constructed in operational.

IV.  No system of Solid and other Garbage waste management
exist. In Township proposed STP yet to start? The builder
constructed on e 250 LKD STP below basement of Tower 11-12
installed dated 23-01-2023 that is 4 years after issue of CC
dated 26.11.2018 by LDA and now constructing another 250
KLD STP in basement Below Tower 5/6 and for such illegal
construction already we lodged complaint in Lucknow
Development Authority. You can see open Sedwar water
Jlowing in Nala polluting ecosystems, canal and river. Not only
had this office block made in place of rain water harvesting.
No solar ltights provided and on Green Belt Club House and
swimming pool constructed in name of FAR and compounding.
The greenbelt reduced below 10% as compared 15% in Group
Housing in addition to 15% Greenbelt in township.

V. There is no system exist for solid and liquid waste
management in Township molation term and condition issued
dated 12/09/2018 by your office.”

4. The averments made in this letter petition prima-facie, in our view,

give rise to substantial question relating to environment arising out of

3
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implementation of enactments mentioned in Schedule [ of NGT Act, 2010
but before proceeding further we find it appropriate to get the facts
verified and for this purpose constitute a Joint Committee comprising
Uttar Pradesh State Pollution Control Board; District Magistrate;

Lucknow and, Central Pollution Control Board.

5. Central Pollution Control Board shall be the Nodal Authority for co-

ordination and compliance of this order.

6. Said Committee shall visit the site, collect relevant information and

submit a factual report within one month.

7. List on 11.12.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 07, 2024
Original Application No. 1035/2024
M
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‘ahnl(, chel Environment Impact Assessment Authorlty,"Uﬁar Pradedah

Rl -2 r,-,)'/"(c @ fSLAUIU')‘) 201 IZAA(S)

| o,

Mr, Amit [‘xu_mar Srivastava,
M/s Viraj Constructions Pvt. Lid,

55 Purana Quila,
Lucknow

Dlrecturate of Environment, L P.
Dr. Bhim Rao Ambedkar Paryavaran Parisar

Vineet Khand-1, Gomti Nagar, Lucknow- 226,710
Phone ;91-522-2300 541, Fax:91-522-2300 £ 43

E-mail : doeuplko@yahoo.coni
Website : www.seiaaup.com

Dale Z.L November, 2012

Sub: o Regarding Environmental clearance for “Viraj Integrated Township, Village- Shahpur,
i

Sarai Sheikh and Semura, District- Lucknow, U.P. M/s Viraj Constructions () Ltd.

*Leur Sir

Please refer to your letier di. 18-10-11,01-03-12, 23-4-12 and 31-

5-12 addiessed to the

Dircetor, Environment and Secretary. SEAC. Vinget Khand-1, Gomti Nagar. . uLI\nm\ an (he sul ject
as above. The matter was discussed on the basis of quhnnncd documents. EIA report and site st
made by the committee members on 30-5-12 and replies submitted the project proponent through lptier

dated 31/05/2012.

[

Stale Level Expert Appraisal Commiltee meeting held on dt.25/7/2012 and given to unduamnd

lhu

T he total project area is 380.231 acres out of which 62.321 acres, which involves }:,mu yard, po: Ads.”
nalo. charagah area under road widening master plan green along nala. has been deducted.
Accordingly. net area for dwclupmult of ‘township is 317.91, acres. The details thereof are as

follows:
_l.‘_'nrtucul 1S Land area (sqm) - BUA (sqm)

Residential (649896.22 1201966.14 i

| ¢ urnmuull $4995.6 12991.2 i

L Glub 4156.08 6234:12 )
Ldueational LTV Y I 1 R —
Healh 1418047 21270.7
Community 1305743 4586.14 g

G # Iulmnl (3'1“(13 06 S I

Bank A'TM S@E7 o adT B
Sub Post Office 722795 sl TS = |
Police Station T 40R9.01 ¢ 4089.01 |
0 Y = o
Pond- N _ | 28464908 . - | e -
Gireen - I‘J?S‘G 99 e e
Fotal - 12.86.899.68 13,37.884.43 |

) Ihis clearance is for township project with plot arca 317.91 acres restricted to nuidunml
infrastructural and common utilities. The residential part with built-up area 1201966.14 sqin”
consists 0l 10,312 :delmg, units (group housing units for HIG and MIG 4438, [or LIG/LEWS 2064

and plotted vnits 3810). 1

as applicable under EIA notification shall be taken separately.
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ruted Townshin, Villige- 8 is anyl § i i Congtructions 117 1.,

3. The total water requirement is 6.483 MLD which shall be met through ground water (3.845 MI.D)
and recycled water (2.638 MLD). |

4. Tolal sewage generation is 3.936 MLD. which shall be treated in an in-house 0SMLD capacity §7P.,

5. Power requirement is 46.17 MVA (41.55 MW) which shall be sourced from UPPCL.

6. Backup power requirement is 6x500 KV A, 2x320 KVA and 2x225 KVA.

7. Municipal solid waste generation is 27.2 TPD and horticulture waste is S.9TPD.

8

0

The total parking proposed for 254553,
The proposals are covered under catepory §"6" of the EIA notification dated 14/09°200¢, us
amended,

The committee recommended grant ol prior Environmental Clearance for the proposuts for
development of integrated township consistinyg. of Plotted, HIG, MIG, LIG, EWS and Infrastructure
Facilities. Based on the recommendations of the State Level Expert Appraisal Committer (99th
meeling  held on di. 25-06-2012) the State i.evei Lnvironment Impact Assessment Authority (55™
meeting held on dt. 11-10-12) has decided to grant the Environmental Clearance Lo the project su!fect
wi the elfective implementation of thie following general and specific conditions:-
+* Gueneral Conditions ;

POt il be tensured thar ail siandaids relatil to ambient eavironmental qualiy and the
cinissivnreriluent stundards as prescribed by the MaLEF are strictly complied with. iJ

= It shall be ensured to obtain the no objection certificate from the U.P Pollution Control {oard
belore start of construction.

3. It shall be ensured that no constructivm work or preparation of land by the project management
except for securing the land is started on the project or the activity without the prior environmental
ciearance. ; .

4. The proposed land use shall be in accordance to the prescribed land use. A land use certificate”

issued by the competent-authority shall he obtained in this regards. '

All tree- felling in the preject avea shull be as penmitted by the Forest Department under the

prescribed rules. Suitable clearance in this regard shall be obtained from the competent authority.

6 Impact of drainage pattern on environment should be provided.

7. Surface hydrology and water regime of the project arca within 10 km should be provided.

A suitable plan for providing shelter, light and fuel. water and waste disposal for construciion

labour during the construction phase shal! b provided along with the number of proposed workers,

9. Measures shall be undertaken to recycle nnd 1cuse treated effluents for horticulture and plantavon.
A suitable plan for waste water recycling shaii be submitted.
10. It shall be ensured o obtain proper pemmnssion from competent authorities regarding enhan;“cc{;j
(ralfic during and due to construction and opeintion of project.
J1 1 shall be ensured 1o obtain necessan cleaan. =5 rom the competent authority or the abstpction
and use of ground water during the constru.:z'o « and operation phases, J
12 Hazardous/indlavemable/Exetosive " neicriais vaely 0 be stored Juring the construction =nd
operation phases shull be as per standaid! prov.diie as prescribed under law. Necessary clenanzes
in this regards shall be obtained:
13. Solid wastes shall be suitably segregated and disposed. A separale and isolated municipai weste
collection center should be provided. Mecessar * plans should be submitied in this regard.
14. Suitable rainwater harvesting systemn as per desipns of Ground Water Department shall be inslatiod.
Complete proposals in this regard should be sulmitted. _ .
" 1A The emissions and alfluents ete. from machine:, testruments and transport during gonstruciion and
vperation phases should be according to e prescribed standards, Necessary plans in this regard
shall be submitted. .
L6, Water sprinklers and other dust control messures should be undertaken tw take care of dust
generated during the construction and eperatinn phases. Necessary plans in this regatd shall be
submilted. | !

Ln

ferl




17.

Suitable noise abatement measures shall be adopted during the construction and operation phases
in order to ensure that the noise emissions do not violate the prescribed ambient noise standards.
Necessary plans in this regard shall be submitted.

. Separate stock piles shall be maintained for excavated top soil and the top soil should be utilized

for preparation of green belt.

. Sewage effluents shall be kept separate from rain water collection and storage system and

separately disposed. Other ef(luents should not be allowed to mix with domestic effluents.

. Hazardous/Solid wastes generated during construction and operation phases should be dispose off

as prescribed under law. Necessary clearances in this regard shall be obtained.

_Alternate technologies for solid waste disposals (like vermin-culture etc.) should be use¢ in

cousultation with expert organizations.

. No wetland should be infringed during construction and operation phases. Any wetland coming in

the project area should be suitably rejuvenated and conserved.

. Pavements shall be so constructed as to allow infiltration of surface run-off of rain water. F‘El[ly

impermeable pavements shall not be constructed. Construction of pavements around (rees shal’‘be
as per scientifically accepted prmc:ples in order to provide suitable watering, aeration and nutrition
tu the trees.

The Green building Concept suggested by Indian Green Building Council, which is a pact of CII-.
Godrej GBC. shall be studied and followed as far as possible. .

. Compliance with the safety procedures, norms and guidelines as outlined in National Building

Code, 2005 shall be compulsorily ensured.

5. 1 is to ensure usage of dual flush systems for flush cisterns and explore options to use sensor based

fixtures, waterless urinals and other water saving techniques.

.1t is to ensure exploration of options for use.of dual pipe plumbing for use of water with different

qualities such as municipal supply, recycled waler and ground water etc.

.1t is to ensure usage of measures for reducing water demand for landscaping and using xeriscaping,

cfficient irrigation equipments & controlled watering systems.

.1t shall be ensured to make suitable provisions for using solar energy as alternative source of

energy. Solar energy application should be mco:polated for illumination of common areas, li gnhhnv
for gavdens and street lighting in addition to provision for solar water heating. Present a detailed
report showing how much percentage of backup power for institution can be provided through
solar energy so that use and polluting effects of DG sets can be minimized.

. Make separate provision for segregation, collection, transport and disposal of e-waste.
j1. Educate citizens and other stake-holders by putting up hoardings at different places to create

environmental awareness.

. Traffic congestion near the entry and exit pmntq from the roads adjoining the proposed p:olecl ,lte

must be avoided. Parking should be fully internalized and no public space should be utilized.

. It shall be ensured to prepare and present disaster management plan.
. Appropriate safety measure should be made for accidental fire. Smoke meters should be installed

as warning measures for accidental fires.

. The project proponents shall ensure that no. construction activity is undertaken without obtaining

pre-environmental clearance.

36. Compliance report of post project action taken for any similar project executed in the past is to be

submitted.

7. A report on the energy conservation measures confirming to energy conservation norms finalize b)'

Bureau of Energy efficiency should be prepared incorporating details about building materials znd
technology, R & U Factors ete.
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39,

40.

54.
55.

56.

.Fly ash should be used as building material in the construction as per the provision of fl “ash

notification of September, 1999 and amended as on August, 2003 (The above condition 1s
applicable only if the project lies within 100 km of Thermal Power Station). I

The DG sets to be used during construction phase should use low sulphur diesel type and sla_'ouicl

conform to E.P. rules prescribed for air and noise emission standards. i

Alternate technologies to Chlorination (for disinfection of waste water) including methods, like

Ultra Violet radiation, Ozonation etc. shall be examined and a report submitted with justification

for selected technology. i :

. The green belt design along the periphery of the plot shall achieve attenuation factor conforming to
the day and night noise standards prescribed for residential land use. The open spaces inside the
plot should be suitably landscaped and covered with vegetation of indigenous variety.

_The construction of the building and the consequent increased traffic load should be such thet the
micro climate of the area is not adversely affected. E

_The building should be designed so as to take sufficient safeguards regarding seismic zone
sensitivity ) ey

. High rise buildings should obtain clearance from aviation department or concerned Authority.

Suitable measures shall be taken to restrain the development of small commercial activitizs or

slums in the vicinity of the complex. All commercial activities should be restricted to special are, )

earmarked for the purpose.

16. 1t is suggested that literacy program for weaker sections of society/women/adults (including

domestic help) and under privileged children could be provided in a formal way. '

_The use of Compact Fluorescent lamps should be encouraged. A management plan for the safe
disposal of used/damaged CFLs should be submitted. 2 :

It shall be ensured that all Street and patk lighting is solar powered. 50% of the same may be
provided with dyal (solar/electrical) alternatives. '

Golar water heater shall be installed to the maximum possible capacity. Plans may be drawn up
accordingly ad submitted with justification. ; .

. Treated effluents shall be maximally reused to aim for zero discharge. Where ever not possiole. a
detailed management plan for disposal should be provided with quantities and quality of waste
waler. : ’

The treated effluents should normally not be discharged into public sewers with terminal treaiment
facilities as they adversely affect the hydraulic capacity of STP. If unable, necessary perm ssion
from authorities should be taken. i : : ,

Construction activities including movements of vehicles should be so managed so that 4
disturbance is caused to nearby residents.

CAll necessary statutory clearances should be obtained and submitted before start or any

construction activity and if this condition 1s violated the clearance, if and when given. shall be

automatically deemed to have been cancelled.

Parking areas should be in accordance with the norms of MOEF, Government of India. Plans may

be drawn up accordingly and submitted. '

Fhe location of the STP should be such that it is away from human habilitation and does not cause

problem of odor. Odorless technology options should be examined and a report submitted.

The Environment Management plan should also include the break up costs on various activitics and

. the management issues also so that the residents also participate in the implementation ‘-__)ﬁ the

5.

environment management plan,

Detailed plans for safe disposal of STP sludge shall be provided along with ultimate disposal

location, quantitative estimates and measures proposed. :

. Status of the project as on date shall be submitted along with photographs from North, South, West
and East side facing camera and adjoining areas should be provided. ' ;
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39,

60

61.
62.

63

67.
68.

69.

70.

1,

2.

73

74.

75.
76.
.

78.

Specific location along with dimensions with referencc to STP, Parking, Open areas and Grq en belt
etc. should be provided on the layout plan.

. The DG sets shall be so installed so as to conform to prescrlbed stack heights and 1egulatlrms and
-also to the noise standards as prescribed. Details should be submitted.

E-Waste Management should be done as per MoEF guidelines.
Electrical waste should be segregated and dlsposcd suitably as not to impose Environmental Risk,

- The use of suitably processed plastic waste in the construction of roads should be conmdered
64.

65.
66.

Displaced persons shall be suitably rehabilitated as per prescribed norms.

Dispensary for first aid shall be provided.

Safe d1sposal arrangement of used toiletries items in Hotels should be ensured. Toxle’mc, 1tcms
could be given complementary to guests, adopting suitable measures.

Diescl generating set stacks should be monitored for CO and HC. |
Ground Water downstream of Rain Water Harvesting pit nearest to STP should be monitored for
bacterial contamination. Necessary Hand Pumps should be provided for sampling. The momormg
is to be done both in pre and post monsoon, seasons.

The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF norms.

A Separate electric meter shall be prowded to monitor consumption of energy for the operztion of
sewage/effluent treatmeérit in tanks.

An energy audit should be annually carried out during the operational phase and submittec to the
authority, t

EIA should be undertaken during the non monsoon period and the monitoring should be as per the
latest norms of MoEF,

Health impacts, Socio-economic impacts, soil degradation factors and bxodlversuy indices should

also be included in E.LA. reports.

Project proponents shall endeavor to obtain ISO: 14001 certification. All general and specific
conditions mentioned under this environmental clearance should be included in the envuenmental
manual to be prepared for the certification purposes and compliance.

Appropriate safety measures should be made for accidental fire.

Smoke meters should be installed as warning measures for accidental fires.

A Compliance report of the similar project under taken earlier is to be submitted. This repcrt is to
be certified by RO, UPPCB. ;

Plan for safe disposal of R.OQ reject is to be submitted.

Specific Conditions:

i
25

Créche facility shall be provided within the premises.
2% of total project cost should be utilized to create a corpus of funds for implementir.g plan
under Social & Corporate Responsibility. Social Corporate Responmbnhty (SCR) plan alorig wjth
budgetary provision shall be submitted (within a month of issuance of prior Environmental
Clearance) on need base assessment study in the study area. Income generating measures which
can help in up-liftment of weaker seciion of society consistent with the traditional skills' of the
people identified. The programme can include activities such as development of foddeigfarm,
fruit bearing orchards, vocational training etc. In addition, vocational training for individuals
shall be imparted so that poor section of society can take up self employment and jobs. Separate
budget for community development activities and income generating programmers shall be
specified.

" Bell mouth shape entry and exit should be provu:‘led
All internal and peripheral roads should be minimum 09 mt. wide as agreed during presentr.Ltlon
100% waste water from project will be treated in STP. Treated water should confirm to prescribe
standards of receiving body or designated use. Surplus water may be discharge into drain sewer
after permission from the competent Authority.
Only rooftop shall be used for rain water harvesting purposes initially. Rain water harwcsung
from surface and green area should be done only after CGWB permission. -
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norms. . .

8. Plan for the execution of EMP should be prepared and submitted within a month. Respgusible

" body/cell for the execution of EMP should be duly identified along with the responsibility and
role of each person. The detail shall be submitted within a month from the issuance o!it" prior
environmental clearance. i

9.  STP to be provided from the construction phase itself.

10. Ground Water permission {o be obtained from CGWB.

11. Stack Height should be provided on the basis of combined capacity of DG sets and should be
above the tallest building near the DG set room. :

12. 03 ponds shall be developed in construction phase as agreed in the meeting. Lining of the pond
shall not be done. Wherever a particular area is recorded as a pond in the revenue records and all
such pords covered in the project area shall be adopted by the project proponents, and shitably
rejuvenated. ' ; :

13, Organic waste convertor shall be installed and plans shall be submitted within a month.

14. RWH collection point on every plotted unit be provided to facilitate RWH. '

15. This environmental clearance is valid for a period of five years from the date of its issue or till
the completion of the project, whichever.is earlier.

16. Dedicated power supply for STP be ensured.

17. In the case of any change(s)/deviation in the scope of the project has to be brought to the notica

- of SEIAA, U.P. and the project would require a fresh appraisal by State Environment [mpése -
Assessment Authority. ' : _

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issue of the clearance.
Failing this the environmental Clearance shall be deemed to be cancelled. -

Necessary statutory clearances should be obtained and submitted before start of any
construction activity. In the event of the violation of the condition the environmental clearance shall be
automatically deemed to have been cancelled.

These stipulations would be enforced among others under the provisions of Water (Prevention
and Control of Pollution) Act.1974, the Air-(Prevention and Control of Pollution) Act, 1931, the
Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA Notif cation,
2006 including the amendments and rules made thereafter. =

This is to request you to take further, necessary action in matter as per provision of (Gazglite
Notification No. S.0. 1533(E) dated 14.9.2006 and send regular compliance reports to the authority as
prescribed in the aforesaid notification.

Encl: as above ; M'_ ,
gl

(J. S. Yadav)
: : Member Secretary, SEIAA
No. T Pana/SEAC/I039/2011/AA(S) Dawed: As above ‘
Copy for information and necessary action to:
1. The Principal Secretary, Department of Environment, Govt. of Uttar Pradesh, Lucknow.
2. Dr. P.L. Ahuja Rai, Advisor, IA Division, Ministry of Environment & Forests, Govt. of India,
Paryavaran Bhavan, CGO Complex, Lodhi Road, New Delhi.
3. Chief Conservator, Regiorial Office, Ministry of Environment & Forests, (Central Region),
Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.
4, District Magistrate, Lucknow,

5. The Member Secretary, U.P. Pollution Control Board, PICUP Bhawan, Gomti Nagar, Lucknow.
6. Vice-Chajsnwan , Lucknow Development Authority, Lucknow. / .
7. Copy to guard file.

(O. P. Varma)

Secretary, SEAC/

Director (I/C), Environment

36



/®

37

ANNEXURE 01

|
State Level Environment impact Assessment Authority, Uttar Pradesh

To,

Directorate of Environment, UP.

Vineet Khand-1, Gomti Nagar, Lucknow-226010
Phone ; 91-522-2300 541, Fax: 91-322-2300 543
E-mail : docuplko@yahoo.com

Shri R.K.Agarwal, Website - wwwsciaaupin

Director,

M/s Viraj Construction Pvt, Ltd,

BBD Viraj tower,

Vibhuti Khand, Gomti Nagar,

Lucknow.

Ref. Nc..“..g.g.?f...m..,}PalvafSEAC;’lDSQ]ZOlS Date: /2 Z&%m 2018

Sub: Environmental Clearance for "firai Integrated Township"” Located in Village-Shahpur, Sarai Sheikh

and Semra, District- lucknow, /s Viraj Construction Pvt. Ltd, Regarding.

Dear Sir,

Please refer to yeur application/letters 12-04-2018, 25-05-2018, 28-06-2018 & 07-08-2018

addressed to the Secretary, State Level Expert Appraisal Committee (SEAC) and Director, Directorate of
Environment Govt. of UP on the subject as above. The State Level Expart Appraisal Committee
considered the matter in its meetings held on dated 01-05-2018.

A presentation was made by project propenent along with their consultant M/s ind Tech House

Consult. The proponent, through the documents submitted and the presentation made, informed the
committee that-

1

The environmental clearance is sought for “\iraj integrated Township” Located in Village-Shahpur,
Sarai Sheikh and Semra, District- lucknow, M /s Viraj Construction Pvi. Ltd.

The Project was granted environment clearance vide letter no. 23@{5%8,’_1059/2011(%15} for
pict area 12,86,899.68 m2 and built up area 13,37,884.43 m’ .

3, Comparative statement details:

Areas Area In Acres As/EC Letter . |
_Pn;:j_ecg Are@a 1380231 "
“MPgreen 62321
Rt = :
r ot
| Master Plan Green Beit 732 !
[ Pond to Be Retained 296 ) |
 Samachi__ | 1.22 I
| Area Under Road Widening 0.45 I
?“_Ié.f:‘ser\.'ed ol 11.95 -E,
Net  Plot  Area  Available  for | 305.36 !
. Development i
s No. “Particulars Land Area (in Sqm) | Land Area (in Sgm) Revised |

| As/ EC | -
E ' Residential 640896.22 66499215 B
{2 | Commercial 64995.6 | 59223.04 i
L I public&SemiPublic 1 ,
3 | Clubg& community 4156.08 . 7926.04 ;:
14 | Educational 57047.48—— ., | 9496536 ]
B Health | BM80AR - voc |297333° g

N ‘fj‘-;“-/";-.-_ Page 10of 8
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E.C_for “Viraj Integrated Township” Located in Village-Shahpur, Sarai Shelkh and Semmea, District- lucknow, M/s Viraj

Construction Pvt. Ltd.

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC)

held on 01-05-2018 the State Level Environment impact Assessment Authority (SEIAA) in its Meeting-held
on 07-06-2018 decided to grant the Environmental Clearance for proposed project aiong with subject to
the effective implementation of the following general and specific conditions:-

General Conditions:

e e

1.

It shall be ensured thzt all standards related to ambient environmental quality and the
emission/effluent standards as prescribed by the MoEF are strictly complied with.

it shall be ensured that obtain the no objection certificate from the U P polluticn control board
before start of canstruction,

it shall be ensured that no construction work or preparation of {and by the project management
except for securing the land is started on the project or the activity without the prior
environmental clearance. :

The proposed land use shall be in accordance Lo the prescribed land use. A land use certificate
issued by the competent Authority shall be obtained in this regards.

All trees felling in the project area shall be as permitted by the forest department under the
prescribed rules. Suitable clearance in this regard shall be obtained from the competent Authority.
impact of drainage paltern on environment should be provided,

Surface hydrology and water regime of th%} ithin 10 km should be provided.
.':I 7 -..: !

Page20of8

L5 _ Community 305743 | Already includedinciub
| 7 | Electrical | 5163.06 ' 13406.87 ' o
'8 Bank ATM 543.17 -
' 9 SubPost Office | 72275 1000
110 | Police Station 4089.01 | 16197.11

o stP | 3844.45 | 4054.91

i . Solid Waste 0 ) 4099.33 .
| Total | 93809.9 T 17138296 -
12 [Roas | 28464998 | 15510874 1
13 Green ~ 1193553.99 187490.63
1 5.No. Particulars ' As per EC letter dated 22nd | As per Revised Proposal
' ' | November2012 |

E NO. OF DU's 10,312 ‘ 14997
1 (including 3810 plotted) | (including 802 Plotted )

2 Built up Area T l1337ssassm’  [240697994m’
1.3 | Total Water Requiremeri‘f" 6.483 mid . 9.6 mid |
a | Treated Water | 2.638 mid | 2.78 mid 1
- | Requirement ’. |
5 sTP 'S mid |'9.62 mid '..
6 | Solid Waste Generation 127.2 tpd 30.7 tpd

{7 | Power Requirement 46.17 mVa 69.96 mVa

|8 | DG Backup 4090 kVa 9000 kVa
l9 | GreenArea | 193553.99 m’ 187490.63 m°

4. Construction status:

| 5. ND. | PARTICULARS " CONSTRUCTION STATUS AS ON DATE ‘
11 Group Housing No. 2 ' Under Construction

CH | Group Housing No. 4 Under Construction
E Group Housing No.8 Under Construction

(4 | Commercial Block -2 S Completed
5. The uproiei;t‘proi;c;sals are covered under category 8"a" of EIA Notification, 2006.
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Bl tur "Viraj Integrated Township” tocated in Village-S hahpur, Sarai Sheikh and Senwa, District- lucknow, M{s Vira]

13.
14.

15,

16.

17,

18.
19.
20.
21.

22.

2.
2.

28.

Construction Put. Ltd.

-

A suitable plan for providing shelter, light and fuel, water and waste disposal for construction
{abour during the construction phase shall be provided along with the number of proposed
workers.

Measures shall be undertaken to recycle and reuse treated effluents for horticuiture and
plantation. A suitable plan for waste water recycling shail be submitted.

Obtain proper permission from competent authorities regarding enhanced traffic during and due to
construction and operation of project.

Obtain necessary clearances from the competent Authority on the shstraction and use of ground
water during the construction and operation phases.

Hazardous/inflammable/Explosive materials likely to be stored during the construction and
operation phases shall be as per standard procedure as prescribed under law, Necessary clearances
in this regards shall be obtained.

solid wastes shall be suitably segregated and disposed. A separate and isolated municipal waste
collection center should be provided. Necessary plans should be submitted in this regards.

Suitable rainwater harvesting systems as per designs of groundwater department shall be in stalled.
Complete proposals in this regard should be submitted.

The emissions and effluents etc. from machines, Instruments and transport during construction
and operation phases should be according to the prescribed standards. Necessary plans in this
regard shall be submitted.

Water sprinklers and other dust control measures should be undertaken to take care of dust
generated during the construction and operation phases. Necessary plans in this regard shall be
submitted.

Suitable noise abatement measures shall be adopted during the construction and operation phases
in order to-ensure that the noise smissions do not violate the prescribed ambient noise standards.
Necessary plans in this regard shall be submitted.

Separate stock piles shall be maintained for excavated top soil and the top soil should be utilized
for preparation of green belt,

sewage effluents shall be kept separate from rain water collection and storage system and
separately disposed. Other effluents should not be allowed to mix with domestic effluents.
Hazardous/Solid wastes generated during construction and operation phases should be disposed
off as prescribed under law. Necessary clearances in this regard shall be obtained.

Alternate technologies for solid waste disposals {like vermin-culture etc.) should be used in
consultatich with expert organizations. ’ :

No wetland should be infringed during construction and operation phases. Any wetland coming in
the project area should be suitably rejuvenated and conserved.

pavements shall be so constructed as to aliow infiltration of surface run-off of rain water. Fully
impermeable pavements shall not be constructed. Construction of pavements around trees shall be
as per scientifically accepted principles in order to provide suitable watering, aeration and nutrition
to the tree.

The Green building Concept suggested by indian Green Building Council, which is a part of Cil-
Godrej GBC, shall be studied and followed as for as possible.

Compliance with the safety procedures, nOrms and guidelines 25 outlined in National Building Code
2005 shall be compulsorily ensured.

Ensure usage of dual flush systems for flush cisterns and explore options to use sensol based
fixtures, waterless urinals and other waler saving technigues.

Explore options for use of dual pipe plumbing for use of water with different qualities such as
municipal supply, recycled water, ground water etc.

Ensure use of measures for reducing wat’gs-ggﬁll_g?d\f?\r landscaping and using xeriscaping, efficient

irrigation equipments & controlied watering sy 06,
L A

' \\__....»’ page30f8
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47.

48,

49.

o [ PTTEIEL Jownship” Located in Village-Shahpur Sarai Sheikh and Semra District- lucknow! /s Vira
: Canstruction Pvi. ttd. :

Construction = 5o ==

sultahle provisions for using solar energy as alternative source of energy. solar energy -
calion should be incorporated for Jlumination of common areas, lighting for gardens and
gal hghting In addition 1o provision for solar water heating. Present 2 detailed report showing

P pecrniage of backup power for institution can be provided through solar energy 50
it pve anvd poluting aifects of DG 5218 can be minimized.
Pahe wpatate pr ovision for segregation, collection, transport and disposal of g-waste-

fiip ate CiNZEDS and other rake-holders by putting up hoardings at different places 1o create
w.-mnnm-.-nlal AWareness.

Traltic cangestion near the entry and exit points from the roads adjoining the proposed project site
st he avolded. parking should be fully internalized and n@ public space should be utilized.
Prepate and present disaster management plan.

fle project praponents shall ensure {hat no construction activity is yndertaken without cbtzining
e environmental clearance.

A teport on e energy consenation measures confirming 10 energy conservation norms finalize by
nurcau of Energy efficiency should be prepared incorporating detalls about building materials and

fly ash should be used as building material in the construction 3% per the provision of fly ash
notification of september, 1999 and amenged s ©OD August, 2003 (The above condition is
applicable only if the project lies within 100 km of Thermal Power station).
{he DG sets 1O be used during construction phase should use 1ow sulphur diesel type and should
conform to E.F. rules presc-ribed for air and noise gmission standards.
Allernate technologies 10 Chlorination (for disinfection of waste water) including methods like
Uitra Violet radiation, Ozonation etc. ghall be examined and 3 reporl submitted with ]ustiﬁcatiun
for selected technology.
The green belt design along the periphery of the plot shall achieve atienuation factor conforming
10 the day and night noise standards prescribed for residential {and use. The open spaces inside the
plol sh ould be suité bly tandsca ped and coverad with vegetation of indigenous variely.
The construction of the bullding and the consequent increased (raffic load should be such that the
micro climate of the area is not adversely aftected.
The bullding chould be designed SO a5 to take sufficient safeguards regarding sgismic 20Ne
sensitivity. '
High rise buildings <hould obtain clearance from aviation depa rtment Of concerned authority.
guitable measules <hall be taken 1@ restrain the development of small commercial activities of
<lums in the yvicinity of the compiex. All commercial activities should be restricted 10 special areas
carmarked for the purpose- '
it is suggested that literacy program for weaker sections of societyfwomenfadults {inciuding
domestic help) and under prwileged children could be provided in a formal way-
The use of Compact Figorescent lamps should be encouraged. A management plan for the sale
disposal of used/damaged CfLs should be submitted.
it shall be ensured that all Street and park lighting is solar powered. 50% of the same may be
provided with dual isotar,feiectrical} alternatives.
Solar water heater shall be instailed to the maximum possible capacity. Plans may be drawn Up
sccordingly ad submitted with justification.
Treated effluents shalt be maximally reused to aim tor zero discharge- where ever not possible, 3.
detailed management plan for disposal should be provided with quantities and guality of waste
waler.
The treated pffluents chould normaily not be discharged nto public sewers with termral
treatment facilities a5 they adversely affect .th_e..nydraulic capacity of STP. if unable, necessary
permission from authorites shouid be taket/!f,.f--"

40 ‘\\“"//: page 4ol 8
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E.C for “Vira] Integrated Township” Lotated in Village-Shahpur, Sarai Sheikh and Semra, District: lucknow, M /s Viraj

50.

s

52.

53.

a7,
58.
59.
60
B1.

B2.
63.

65.
B6.

&7.
8.

69.

70.

b 55

Construction Pvt. Ltd.

Construction activities including movements of vehicles should be so managed so that no
disturbance is caused to nearby residents.

All necessary statutory clesrances should be obtained and submitted before start of any
construction activity and if this condition is violated the clearance, if and when given, shall be
automatically deemed to have been cancelled.
Parking areas should be in accordance with the norms of MOEF, Government of India. Plans may be
drawn up accordingly and submitted.
The location of the STP should be such that it is away from human habilitation and does not cause
problem of ador. Qdarless technology options should be examined and a report submitted.
The Environment Management plan should alsc include the break up costs on various activities and
the management issues also so that the residents also participate in the implementation of the
environment managemant plan.
Detailed plans for safe disposal of STP sludge shall be provided along with ultimate disposal
location, quantitative estimates and measures proposed.
Status of the project as on date shall be submitted along with photographs from North, South,
West and Fast side facing camera and adjoining areas should be provided.
specific location along with dimensions with reference to STP, Parking, Open areas and Green belt
etc. should be provided on the layout plan. )
The DG sets shall be so installed so as te conform to prescribed stack heights and regulations and
also to the noise standards as prescribed. Details should be submitted.

E-Waste Management should be done as per MoEF guidelines.
Electrical waste should be segregated & disposed suitably as not to impose Environmental Risk.
The use of suitably processed plastic waste in the construction of roads should be considered.
Displaced persons shall be suitably rehabilitated as per prescribed norms.
Dispensary for first aid shall be provided.

afe disposal arrangement of used toiletries items in Hotels should be ensured. Toiletries items
could be given complementary to guests, adopting suitable measures.
Diesel generating set stacks should be monitored for CO and HC.
Ground Water downstream of Rain Water Harvesting pit nearest to STP should be monitored for
bacterial contamination. Necessary Hand Pumps should be provided for sampling. The monitoring
is to be done both in pre and post monsoon, seasons.
The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF norms.

A Separate electric meter shall be provided to moniter consumption of energy for the operation of

sewage/effluent treatment in tanks,
An energy audit should be annually carried out during the operational phase and submitted to the
authority. -
Project proponents shall endeavor to obtain I1SO: 14001 certification. All general and specific
tonditions mentioned under this environmental clearance should be included in the environmental
manua! to be prepared for the certification purposes and compliance,

Environmental Corporate Responsibility (ECR) plan along with budgetary provision amounting to
2% of total project cost shall be submitted {within the month) on need base assessment study in
the study area. Income generating measures which can help in up-liftment of weaker section of
society consistent with the traditional skills of the people identified. The program me can include
activities such as c!d age homes, rain water harvesting provisions in nearby areas, development of
{odder farm, fruit bearing orchards, vocational training etc. In addition, vocational training for
individuals shall be imparted so that poor section of society can take up self employment and jobs.
Separate budget for community development activities and income generating programmers shall
be specified. Revised ECR plan is to be sub;r,ni: _c_i@hin 3 month. Failing which, the environmental
Clearance shall be deemed to be cancelled " T

Appropriate safety measures should bE aﬁ:}ﬂe\ fire.
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E.C. for “Viraj Integrated Township” Located in Village-Shahpur, Sarai Shelkh and Semra, District- lucknow, /s Vira]

Canstruction Pvi. Ltd.

73, Smoke meters should be installed as warning measures for zccidental fires.
74.  Plan for safe disposal of R.O rejectis to be submitted.
Specific Conditions

e

=y

10.

11.

12.

13.

14.

15

16.
17.

18.

The project proponent shall submit within the next 3 months the details of solar power plant and
solar electrification details within the project.

The project proponent shall ensure to plant broad leave trees and their maintenance, The CPCB
guidelines in this regard shall be followed.

The project proponent shall submit within the next 3 months the details on quantification of year
wise CER activities along with cost and other details. CER activities must not be less 2% of the
project cost. The CER activities should be related to mitigation of Environmental Pollution and
awareness for the same.

The project proponent shall submit within the next 3 months the details of estimated
construction waste generated during the construction period and its management plan.

The project proponent shall submit within the next 3 months the details of segregation plan of
MSW.

The project proponent shall ensure that waste water is properly treated in STP and maximum
reused for gardening, flushing system etc. For reuse of water for irrigation sprinkier and drip
irrigation system shall be instailed and maintained for proper function.

The project proponent will ensure thal proper dust control arrangements are made during
construction and propar display board is installed at the site to inform the public the steps taken
10 control air pollution as per the Construction and Demaolition Waste Management Rules.

The project proponent shall install micro solar power plants, toilets in nearby villapes, public
place or school from CER fund of the project for which E.C is granted in addition to and water
harvesting pits and carbon sequestration parks / designed ecosystems.

As proposed Green Area {15%] shall be developed under the township project in addition to the
Green Area (15%) developed /being developed for each group housing project.

Solar energy to be used alternatives en the road and common places for illumination to save
conventional energy-

The project proponent shall submit within the next 3 month the data of ground water quality
including fluoride parameter to the limit of minimum deduction level for all six monitoring
stations.

159 area of the total plot area shali be compulsorily made svailable for the green belt
development including the peripheral green belt, Plantation of trees should be of indigenous
species and may be as per the consultation of local district Forest Officer.

The waste water generated should be wreated properly in scientific manner i.e. domestic waste
water to be treated in STP and eiffluent such as RD rejects with high TDS and other chemical
besring effluent shall be treated separately.

Permission from local authority should be taken regarding discharge of excess water into the
sewer line.

The height, Construction built up area of proposed construction shall be in accordance with the
existing FAR norms of the competent authority & it should ensure the same along with survey
number before approving layout plan & before according commencement certificate o proposed
work. Plan approving authority should also ensure the zoning permissibility for the proposed
project as per the approved development plan of the area.

"Consent for Establishment” shall be obtained from UP pPollution Control Board.

All required sanitary and hygienic measures should be in place before starting construction
activities and to be maintained throughout the construction phase.

Project proponent shall ensure completion of STR, MSW disposal facility, green belt development

prior 10 occupation of the bulldings. TN
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E.C. for “Vira] Integrated Township” Located in Village-Shahpur, Saral Sheikh and Semra, District- lucknow, M/s Viraj

18,

20.

22.

3.

24.

25.
26.

-

25,

30.

315,

32.

3.

35.

36.

a7

Construction Pvt. tid,

—_———

Municipal solid waste shall be disposed/ managed as per Municipal Solid Waste (Management
and Handling) Rules, 2016.

Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, maobile STP, safe drinking
water, medical health care, creche and First Aid Room etc.

. Adeguate drinking water and sanitary facilities should be provided for construction workers at

the site. Provision should be made for maobile toilets. The sale disposal of wastewater and solid
wastes generated during the construction phase should be ensured.

The solid waste generated should be properly collected and segregated. Dry/inert solid waste
should be disposed off to the approved sites for land filling after recovering recyclable material.
Bio medical waste management shall be followed as per the Bio-Medical Waste (Management
and Handling) Rules, 2016. Speciai attenticn to be given for Mercury waste management and
disposal.

Necessary permissions shouid be sought for use and safe disposal of radioactive materials.
Procedural protacol prescribed by competent authority should be followed for the same.

No parking shall be allowed outside the project boundary,

Digging of basement shall be undertaken in view of structural safety of adjacent buildings. All the
topsoll excavated during construction activities should be stored for use in horticulture
Jiandscape development within the preject site. Additional soil for leveling of the proposed site
shall be generated within the sites (to the extent possible) so that natural drainage system of the
area is protected and improved.

For any extraction of ground water, prior permission from CGWB shall be taken.

. The approval of competent authority shall be obtained for structural safety of the buildings due

to any possible earthguake, adequacy of fire fighting equipments etc. as per National Building
Code including measures from lighting.

Disposal of muck during construction phase should not create any adverse effect on the
neighboring communities and be disposed taking the necessary precautions for general safety
and health aspects of people, only in approved sites with the approval of competent authority.
Any hazardous waste generated during construction phase should be disposed off as per
applicable rules and norms with necessary approvals of the UP Pollution Control Board.

The diesel generator sels to be used during construction phase should be low sulphur diesel type
and should conform to Environments (Protection) Rules prescribed for air and noise emission
standards.

Ambient noise levels should conform to residential standards both during day and night.
Incremental pollution loads on the ambient air and noise quality should be ciosely menitored
during construction phase. Adequate measures should be made to reduce ambient air and naise
level during construction phase, so 3s to conform to the stipulated standards by CPCB/UPPCB.

. The open spaces inside the plot should be landscaped and covered with grass and shrubs. Green

Beit Development shall be carried out considering CPCB guidelines including selection of plant
species and in consultation with the local DFOY Agriculture Dept.

The building should have adequate distance between them to allow movement of fresh air and
passage of natural light, air and ventilation.

pavements shall be so ronstructed as to allow infiltration of surface run-off of rain water.
Construction of pavements around trees should be abie to facilitate suitable watering, aeration
and nutrition to the tree.

Ready Mix Concrete and Sprinkler to be used for curing and quenching during construction
phase,

RWH to be dene only from root top. ,&qéﬁéﬁ?@:{hall be made that waste water and storm
water do not get mixed. (3 NG
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E£.C. for “Vira] Integrated Township” Located in Village-Shahpur, Saral Sheikh and Semra, District- lucknow, M/s Vira
Construction Pyl itd.

18 NOC from Ground Water Board is to be submitted for drilling of tube well for use of Water .

Supply.

39. Authorization certificate is 1o be obtained from Pellution Board and you cannot hold bio medical
waste more than 24 hours.

40, All the internal drains are to be covered till the disposal point. )

41 This environmental clearance is issued subject to land use verification. Local authority /[ planning
authority should ensure this with respect to Rules, Regulations, Notifications, Government
Resolutions, Circulars, etc. issued if any.

No construction/operation is to be started without obtaining Pricr Environmental Clearance.
Concealing factual dsta and information or submission of false/fabricated data and failure 1o comply
with any of the conditions stipulated in the Prior Environmental Clearance attract action under the
provision of Environmental (Protection) Act, 1586.

This Envircnmental Clearance is subject to cwnership of the site by the project proponents in
confirmation with approved Master Plan for Lucknow. In case of violation; it would not be effective and
would automatically be stand cancelled.

The project proponent has to ensure that the proposed site In not a part of any no-
development zone as required/prescribed/indentified under law. In case of the violation this permission
shall automatically deemed to be cancelled. Also, in the event of any dispute on gwnership or land use
of the proposed site, this Clearance shall automatically deemed to be cancelled.

The project proponent has to mandatorily submit the compliance of specific conditions no- 1, 3,
4 &5 given in E.C. letter within 3 months, falling which the Clearance shall automatically deemed to be
cancelled.

further project proponent has to submit the regular 6 monthly compliance repornt regarding
peneral & specific conditions as specified in the E.C. letter and comply the provision of EIA notification
2006 {as Amended).

These stipulations would be enforced among others under the provisqu:m!
and Control of Pollution) Act, 1974, the Air {Prevention and Control qlf_’_Pgllijtiﬁﬂ'}: :
Environment (Protection) Act, 1986, the Public Liability (Insuranice) Act, '1?9;,3110 EIA Noli

including the smendments and rules made thereafter. [ 5] termerses

er [Prevention

BT e

(Ashish Tiwari)
Member Secretary, SEIAA
NGy cosrsesceanse LPAFY3/SEAC1055/2018 Dated: As above
Copy with enclosure for information and necessary action to:
1. The Principal Secretary, Department of Envircnment, Govt. of Uttar Pradesh, Lucknow.
2. Advisor, |A Division, Ministry of Environment, Forests & Climate Change, GovL. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Afiganj, New Delhi.
3. Additional Director, Regional Office, Ministry of Environment & Forests, {Central Reglon),
Kendriya Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow.
4, District Magistrate, Lucknow,
5. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhewan, Vibhuti Khand,
Gomti Negar, Lucknow.
6. Copy ta Web Master/ guard file. ///

/

{Ashish Tiwari)
Member Secretary, SEIAA
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R ]‘ Uttar Pradesh Pollution Control Board |
e‘e@‘g}w iBuilding. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 ;
| _

Phone:0522.2720828,2720831, Fax:0522-2720764, Email: info@uppch.in, Website: www.uppch.com

177917/UPPCB/Lucknow{UPPCBRO)Y/ CTO/both/LUCKNOW/2023 Date: 25/04/2023
To,
M/s
MS VIRAJ CONSTRUCTION PVT LTD _
Sunbreeze-1 at BBD Green City, village- Shahpur, Sarai Sheikh and Application Id-|
Semrs, District- Lucknow, U.P. 19893505

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 [

CCA is hereby granted to MS VIRAJ CONSTRUCTION PVT LTD located at Sunbreeze-1 at BBD

Green City, village- Shahpur, Sarai Sheikh and Semra, District- Lucknow, U.P.. subject to the

provisions of the Water Act, Air Act and the orders that may be made further and subject to following

terms and conditions :-

1. This CCA MS VIRAJ CONSTRUCTION PVT LTD granted for the period from 25/04/2023 to
© 31/12/2023 and valid for manufacturing of following produets.

[ A

S  {Product Quantity Unit
No
1 Group Housing NA Metric Tonnes/Day
Project
2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :- ' l

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 250 KLD sTP Horticulture

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. l Parameter | Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard td be
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dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintainell-
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards
1 pH 5.5-0.0
2 BOD (mg/L) 20 mg/l
2 TSS {mg/L) 50 ma/l
4 Fecal Coliform 1000 MPN/100ml i
{MPN/100ml)

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source '
1 750 KVA Diesel 1 Particulate | as per norms
DG set Matter
2 365 KVA Diesel 1 Particulate | as per norms
DG set Matter '

Emmission Quality Standards

S No. Stack no | Parameters Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iit) Noise from the D.G. Set and other source(s) should be controlied by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Indﬁstrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m,

Standards for Industrial {Commercial | Residential Silence .
Noise level in Area Area Area Zone
db{A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time { Time | Time [ Time } Time

75 70 65 55 55 45 50 40

4. Essentinl docnments to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii} Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authorily reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of

this CCA and provisions of the Wrder Act, Air Act and Hazardous and Other Wastes (Management and
46
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_ . b
ansboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. ,!78

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest aE
per the SOP available at URL:-hitp://www.upecp.inv/ TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board. ‘
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a thrEc

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit. A

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictty comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems. .

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
_ oceur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,

it shall be imperative to stop production in the industry with immediate effect and such information shall pe

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/

production capacity/manufacturing process/capacity enhancement etc. or any change in cffluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issucd along with CCA, as

may be necessary.

Specific Conditions:-

1. This consent is valid for M/s Viraj Construction Pvl. Ltd., Sunbreeze-1 at BBD Green City, village-
Shahpur, Sarai Sheikh and Semra, District- Lucknow for lownship Tl to T12 Tower, Basement G+14,
Swimming pool, Club, Building and Residential Flats-7706.
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2. The PP shall ensure to obtain NOC in case of any changes, enhancement etc. in the proposed capacity/area

of the project.

3. The unit shall ensure to operate and maintained Sewage Treated Plant (250 KI.D) in such a manner so that
it can achieve the standard specified in the notification issued by Ministry of Environment , Forest &
Climate Change vide GSR 1265 (E) dated 13-10-2017 in the time period as specified in the notification &

treated water shall be used in flushing/horticulture/cooling etc. '
4. The PP shall comply with the conditions of Environmental Clearance issued by SEIAA.
5. The unit shall ensure to comply the conditions mentioned in CTE dated 08.02.2012 issued by the Board.

6. The PP shall ensure to submit treated water analysis report conducted by any NABL accredited lab shall
be submitted on quarterly basis. '

7. The unit shall ensure to obtain permission from U.P. State Ground Water Depariment for withdrawal of
ground water within 03 months and submit it to the Board.

8. The Order issued by Hon'ble Courts/Hon'ble NGT, MoEF & CC, Ceantral Pollution Control Board, U.P.
Pollution Control Board, shall be complied with.

9. Generated hazardous waste shall be stored temporarily in the unit premises and disposed off through ’
authorized TSDF after obtaining the authorization from the Board.

: ; z L}
10. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) so that the Consent fec payable by the industry may be verified.

11. The unit shall comply with the provisions of, Environment (Protection) Act 1986, Water (Prevention and
Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution} Act, 1981 as
amended, Plastic Waste Management Rules 2016, E- Waste (Management) Rules 2016, Solid Waste
Management Rules 2016 & Hazardous and other Waste (Management and Transboundary Movement) Rules

2016 {Whichever is applicable)

12. The PP shall ensure that treated waste water recycle, reused for cooling of DG sets and gardening

maximum,

13. Ambient air quality of the area shall be monitored on quarterly basis and repost be submitted to the
Board.

14, Noisc and emission level from the DG sets installed of 750 KVA and 365 KVA capacities shall be within
the prescribed norms.

t
[5. The unit shall ensure to cstablish Miyawaki forest, as per the GO no. 1011/81.7-2021- 09(wr1()/2016

dated 13.10.2021 of Deptt. of Environment, forest and Climate Change.

16. The project proponent shall ensure to install in house solid waste processing facility.
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™ 17. If closure order is 1ssued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
remain suspended during ‘the closure period and after ensuring the compliance and after revocatiof of
closure order, the CTO will automatically be effective from the date of issuance of closure order revocaiﬂon,
with additional conditions mentioned in the closure revocation order.

1

RAM  Garianr |

KARAN . o s
Chief Environmental Officer,
Circle-5, UPPCB.

Copy to:

Regional Officer, UPPCRB, Lucknow. RAM f g;gn:.:(lk' gnedy

KARAN Dale 26230511
Chief Envnronmentgi!b?? icer,
Circle-5, UPPCB.

'
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ANNEXURE-VI

UTTAR PRADESH POLLUTION CONTROL BOARD

SKTX Building.No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
gy ™ Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764

Ref No. - Dated : 17/62/2024
181773/UPPCB/Lucknow(UPPCBROYCTO/both/LUCKNOW/2023

To,
M/S RAVINDRA KUMAR AGRAWAL
MS VIRAJ CONSTRUCTION PVT LTD
Sunbreeze-1 at BBD Green City, village- Shahpur,Sarai Sheikh and Semra, District- Lucknow,
u.p.
LUCKNOW
Sub: Consolidated Cousent to Operate and/or Authorisation hereinafter referred to as the

CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry
Movement) Rules , 2016.

Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinafter referred
to as the CCA {Consolidated Consent & authorization) application dated 30/12/2023 and received on
30/12/2023under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement} Rules, 2016, Your
application and the information submitted by you have been examined along with the facts found during
mspection made by officers of UPPCRB on 09/02/2024 . Your consent application is hereby refused due to
following reason.

Reasons -

RO office has inspected the unit on dated 15.01.2024. As per RO report at the time of inspection the sample
from outlet of STP was collected and submitted Central Laboratory. UPPCB, Lucknow for analysis. As per
analysis report the parameters i.e. BOD-42 mg/l, COD-264 mg/l, Oil and grease-12.8 mg/l and Fecal
Coliform-2100 MPN/100 mi, which is beyond the norms. Hence it is hereby refused the CTO application.

The Consolidated Consent to Operate and/or Authorisation hercinafter referred to as the CCA
(Consolidated Consent & authorization) Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authorization under the provisions of Hazardous and Other Wastes {Managciment and
"Transboundry Movement) Rules , 2016 is hereby refused. Further, you are hereby informed to comply with
the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016
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This order is issuced with the approval of competent authority.

82

( Authorized Signatory )
RAM Cigitatly sigricd

blel_'quAN
mﬁﬂhf{aotgiﬁzégi;
Chief Environmental Officer, Circle-5, UPPCB.

Copy To -

Regional Ofticer, UPPCB, Lucknow. RAM Db sgua

by RAM KARAN

KARAN Dote: 2024.02.17

12231 405 W

Dr. Ram Karan
Chief Environmenta! Officer, Circle-5, UPPCB.

( Authorized Signatory )
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Application No : 28671665
FORM 1
CONSOLIDATED CONSENT & AUTHORIZATION

Application for consent for discharge/continnation of discharge under section 25/26 of the Water
(Prevention and Control of Pollution)Act ,1974 and for emissions/continuation of emission under section 21
of the Air (Prevention and Control of Pollution) Act, 1981 and for grant/renewal of authorisation for
generation or collection or storage or transport or reception or recycling or reuse or TECOVEry or pre-
processing or co-processing or utilisation or treatment or disposal of hazardous and other waste under
Hazardous and other waste (Management and Transboundary Movement) Rules 2016 read with
Environment (Protection) Act 1986,

From, Cated

MS VIRAY CONSTRUCTION PVT LTD, 17/10/2024
Sunbreeze-1 at BBD Green City, village-

Shahpur,Sarai Sheikh and Semra, District- Lucknow,

U.P.

City:Lucknow

Block:Bakshi Ka Talab

District: LUCKNOW

To,

The Member Secretary,

U. P. Pollution Control Board,
Lucknow.

Sir,

I/We apply for Consolidated Consent to Operate and Authorization under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 noted under Environment (Protection) Act 1986 to make discharge/emission/disposal of hazardous and
other waste from

RAVINDRA KUMAR AGRAWAL for a period upto 2 years

2. The annexure, appendices other particulars and plans in triplicate are attached herewith,

3 I/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge.

4, I/We hereby submit that in case of change either of the point or the quantity of discharge or its
quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

5. [ /We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period
6. I[/We undertake to furnish other information within one month of its being called by the Board.
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Accompaniments:-

1. STP Design  (Attached)
2. CTO (Attached)
3. Balance sheet Or CA Certificate

(Attached)

95

Yours faithfully,
Signature

Name of the applicant: RAVINDRA KUMAR
AGRAWAL

Address of the Applicant: TCG/1 A V/3, Vibhuti
Khand, Gomti Nagar, Lucknow
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ANNEXURE TO FORM

New  Outlet

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining

thereto shall be liable to be punished under the Act.

While filling this Annexure the applicant not concerned with any of the item shall state 'No concerned'

against the relevant one:

7. Is the industry/factory for which application is made
closed on Sunday/Holiday

8. State working days per year and working season for the

industry/factory

Yes

Jan to Jan

9. a) Number of workers attending the factory shift wise &/ 50

or per day :
b) Number of workers residing in the premises :

10.  For local bodies only:-
a) Present population :
'b) Population covered under regular sewer facilities :
¢) population having septic tank/Soak pit facilities :
d) Population covered by conservancy latrines :

11. For Industries Only:-

A. Give the list of raw materials

50

Raw Material Material Trade Principle Use
Name Name
Building and Cement, Sand,
Construction Brick
Materials
Fuel Details:-
Tuel Consumption
B. Give the list Products and By Product Details
Product Name Quantity
GTroup Housing Sunbreeze - 1 0
ByProduct Name Licence Qty Installed Qty
NA 0 0
C. Give the list of possible Inter-mediate Products:
Name of Product Quantity per month
0 0
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Section A
12, State daily quantity of water utilized :
Source Consumption Quantity
Domestic 351.0
13.  A) State the hourly maximum and daily quantity of effluents arising from land/premises for which
the application 1s made:
Generation Waste Water Generation Quantity
Domestic 200.0
(B) State how measurement of rate and quantity are carried
out:
14.  State whether storm water drains are kept separate from Yes
Industrial / Domestic Effluents?
15,  (a)ls domestic effluent allowed to get mixed in industrial No
effluents?
16. (a)Describe if any treatment industrial or domestic effluent Yes
or one for combined effluent is made.
If yes, state the process of treatment in brief STP of 250 KLD for treatment of
domestic waste
{b)Is the quantity of effluent emanating either without or  Yes
after treatment approved by the authority?
{c)If approved, furnish the authority (Two certified copies
to be sent)
(d)If any effluent from any shop/ shops toxic? If so NA
volume of this effluent
17. s there any provision for disposal ?
Name Status {Already made) Status (proposed to)
18. State the area of land used for 2.60
(a)Above in Hectares
19. Give the quantitative disposal of effluent in liters provided for the places mentioned below
| Name Mode Mixed
20. Is there any provision for equalizing or made holding lagoons of tanks
Name Mode
Domestic 200.0
21. Is sufficient land available / can be made available? In Yes
case pumping effluent: on lands have to considered.
22.  (a)Give details of composition of Domestic / Industrial / Combined effluent in respect of the
Following
Name of Effluent Effluent before treatment | Effluent after treatment
Note:-

1} Furnish a copy of the analysis report of representative samples carried out by a competent laboratory
2) Methods of determination as approved by the Board will be followed for determination of above

mentioned parameters.

(b)Is the effluent toxic

(¢)State if the Industrial effluent is having

57

Yes
With odour

88



89

23.

24,

25.

12.

13.

58

(d)Is there any hidden change of temperature exceeding Yes
10*c at any time
(a)Are facilities available with the applicant for carrying out the following test of the waste waters
Name Existing Proposed
(b)If yes, give details of equipments
Has the land/premises, etc., for which the application is Yes
made open?
Highly polluting material :
Toxic Organic Inorganic Microbilogical : Cooling Tank
State details for solid waste
Type of Solid | Compeosition Quantity Method of Method of
Waste Collection Disposal
Seasonal 50 582 No Composting
Waste
Section A
New
Fuel Consumption in Tonnes/day
Fuel Name | Daily Unit Calorific Ash Sulphur Others
Comsumpt value contents contents
ion(T/day)

Atmospheric Emission from each stack

Total no. of stacks:

2

Material for construction of

Mild Steel , Mild Steel ,

Stack:
Stack Attached to: DG Set , DG Set,
Height above ground level(in 6,6,
metres):
Height above roof(in metres): 6,6,
Stack Top: Circular , Circular ,
Inner dimensions (in meters): 0.15,0.15,
Gas guantity-m”3/hr; 00,00,
Flue gas temperature 'C: 125.0,125.0,
Exit velocity of gas/sec: 0.0,0.0,
(a) Flue gas emission
Stack Type of | Quantit | Type of | So2 Nox CO/HC | Particul | Others
No. fuel y of firing ates
fuel/hr
(b) Process Emission
Quantity of | So2 Co2 Analysis of | Particulates | Other
gas (in vent in mg/Nm3 Specify
Nm#3/hr) hydrocarbon
s
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14.
13.

16.

17,

18.

19.

20.
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(c) Particulate analysis
(d) Chemical Composition(if available)
Give details of flue gas sampling arrangements

Give details of laboratory facilities available for
analysis of emission

Is there sufficient space available for installing air
pollution control equipment

Details of Air Pollution :-

Stack Name Equipment Name State

State the total quantity of air handled by ventilation equipments,specify size and no.of
equipments, installed or to be installed

Equipment Name Equipment Size No. of equipments Status
Give the following details
(a) Total investment in the factory and the year of  : Investment:-71 crore
investment. Year of Investment is :-2022

(b) The estimated expenditure for implementation of :
the scheme to control air pollution

(c) Expenditure incurred to update progress
achieved(physical) for air pollution control, if any,
and the year/years of investment along with physical
progress achieved. The firm should give details of
action taken to date and the expenditure incurred and
the time required for the scheme,

{d) Annual operation and maintenance-cost of Air
Pollution Control Plant, if any

(¢) Further action that is being taken up by the firm
to control air pollution.

Other relevent information, if any :
Signature

Name and Address of the applicant on
behalf of : RAVINDRA KUMAR
AGRAWAIL TCG/1 A V/3, Vibhuti Khand,
Gomti Nagar, Lucknow

Name and Address of the Firm on behalf
of which application is made : RAVINDRA
KUMAR AGRAWAL,TCG/1 A V/3,
Vibhuti Khand, Gomti Nagar, Lucknow
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gxplanatory Notes for filing in form and the Annexure .

The notes are given only for those items for which explanations is considered desirable .

Form-

1. Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in
continuation of legal business as per Air (Prevention and Control of Pollution) Act,1981. If the
land/premises belongs to the factory/ industry, say self

2. Here mention the date up to which the consent is sought for.

Annexure to form-

'Existing 'means that which is operation at the time of applying for consent .

‘New' that which has been modified due to change in quantity and/or quality of emission.

'Altered’ means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.

Item ! : Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act ,1981 if
land/premises belong to the factory/industry say self .

Item 1(a) : The industrtes are categorised based on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees

In place of above criteria kindly give category as per latest notification

Item 2 : Here give the registered name of the industry/institution factory/local bodies etc under which the
business 1s carried out.

Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Item 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon seas on.

Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
above information can be had from representative Meterological centre .

Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
each stack, emissions. Where ever stacks are not provided the shop floor specific concentration should be
reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter ;metals ,;non-metals , redioactive, substances, asbastos, silicates etc.

Item 17 : Here mention the detailed specifications of control system used or proposed to be used with
efflciency . Also furnish ihe layout of the control system with dimensions.

Item 18 : Here state the total quantity of ventilation air handled by equipments' such as roof extractors,
Evaporative coolers etc

Additional Documents suggested for submission:

I : Separate Demand Draft towards consent fee Water & Air ,

2 : Annual Report or certificate frorn Chartered Accountants in support of fixed assets,current assets and
current liabilities .

3 : Layout plan showing the location of stacks (chimne§8), effluent treatment plant, effluent disposal areas,
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air pollution control devices, hazardous waste treatment and disposal areast .

4 : Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5: Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .

6 : Copies of 881 registration Letter of IntenV industrial licenses, clearances from the Department or any
other relevant document (ifapplicable) .

7+ Copies of planning permission certificate issued by the local bodies/District Town & Country
Planning/Metropolitan Development Authorities .

8 . Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Acts issued to the
Unit .

92
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%?mmon General Information required for consent to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,
1981.

(2) Full name of the applicant with address

(b) Is the firm registered?

(¢) If yes, give the number & date of registration and
authority with whom registered.

(d) Full Address of the registered office

{e) Names, designation and full address of persons like :

Partners, Managing Director/Manager etc.

(f) Under which category does the industry fall:
Large/Medium/Small Scale.

Full name of the
Land/Premises/Institute/Factory/Industry/Local body
with address

Give revenue /City Survey No. of the land/premises :

for which the application is made:

State month and year in which the plant was actually :

put into commissions or is proposed to be put into
commission:

State the Civil/Military /Defence/industrial Estate etc,
mnder whose administrative jurisdiction the
occupiers/industrial plant is situated:

(a) State whether plant site has been declared as :

prohibited area:

{b) If yes, state the name of the Authority and furnish a :

certified copy of the order under which the area has
been declared as prohibited area
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RAVINDRA KUMAR
AGRAWAL,TCG/1 A V/3, Vibhuti
Khand, Gomti Nagar, Lucknow
(Tel. No.) -

YES

E

RAVINDRA KUMAR AGRAWAL
Address: TCG/1 A V/3, Vibhuti Khand,
Gomti Nagar, Lucknow
Mobile No. 9984189069

small

MS VIRAJ CONSTRUCTION PVT
LTD

Address:Sunbreeze-1 at BBD Green
City, village- Shahpur,Sarai Sheikh and
Semra, District- Lucknow, U.P.

Tel. No.:-

E - m a i 1
:sanjay.tripathi@virajconstructions.co.in
District: LUCKNOW
Town/Village:Lucknow

City Survey no./Revenue Survey no.:
Khata No.:
Area in Hectares:2.60

January,2022

Civil

District: LUCKNOW
Corporation:

Village Panchayat
Contonment;
Defence Deptt:

State Govt:
Prohibited areas:
Others:

NO
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ANNEXURE-VII

Wﬂwﬁ'ﬂﬂwﬁ Wﬁﬂ-‘:ﬂ?ﬁ"ﬁw Central Pollulmn Control Board Zonal Laboratory

Issue No. : 01

| Dtof Issue : 16.08.2022

Page No.: 1 of 1

Amendment Dt: 1 1106;’2024

S. No W/2024/306

| Approved by : T™

Issued by: QM

iy v |, Ryfy @ve, Mot R, s
T

0522 1 4087600,4087700

%é%\w

WASTEWATER
TEST REPORT

Phone : 0522- 4087600,4087700

PICUP Bhawan, Vibhuti Khand, Gomtinagar, Lucknow

Note : 1.

The results in the Test Report relate only to the items tested

63

| Date of test report:05/12/2024 Date/period of testing:02-05/12/2024
] afegrsET lPrOJecthest Plog,ramme NGT
2__ : FI'EL’:T il ﬁ-']—cf ;‘W AT fal_ﬂ'fSample: Source (STPEETP}’Drann‘any other) STP
3 _ 'TEL% EhT W (B ElE R A ype of Sample ((Jr_abr'C,omposﬂe) - Grab
4| A TTW EF@[ Atet =1f<h %1 f34=207/ Sample Collected/Deposited by Sh. Mohd. Faisal, SSA )
5 AHAT W THr A {2/ Date of Sample collection 02/12/2024
6 | wrrrerrsr # At 91 B A/ Date of sample receipt in laboratory 02/12/2024
7 FHAT UEHA ‘T:Q’ﬁ'fSampImg PEGERHIUTG, voumass cossamms Please Refer........... CB/ZLN/SOP/7.3/2 & CBIZLN/SOP/B/7.4/2 Issue No 01
8 | fasor 3 smaeeTEAT/Analysis indented by Sh. Kamal Kumar, Scientist ‘E* & RD (N) |
F0 A, RRipices EEOEY - AT F1 Racoy#re gefd Description of sample/Code ete.
SNo. | e _P“_’T“_“_“;"______ O U‘_"‘ SBA-1 | SBA-2 | SBA-3 | SBA-4 | SBA-5 | SBA-6
Lo | f o 8.18 8.37 7.79 7.66 7.68 762
. ke 24%0) | (24.2°C) | (24.4°C) | (24.5°C) | (24.2°C) | (25.1°C)
Z firan e,
W’E‘—H_j_bs____ N ) ':;{ 78.7 BDL 92.2 ] 86.8 18.2 222
S| F A / o N.lmue,. e e f_\:ﬂn;{ﬂ:- B 8.02 233 18.9 255 282
f #ard. /cop M;Lnﬂ- 74.0 17.8 217 228 61.7 80.7
| dad son Rl |30 | 5.2 103 98.3 25 257
6 | o WA rcolifoms | MPNIOGm T UNATT[T <18 | 92x107 | 49x10° | 13x107 | 5.4x107
7. | i AR EColiforms | MPNAOmT [ NA <1.8 1.3x107 | 2.2x10° | 4.9x10° | 1.7x10"
fadpom ff &5 %73, Test methods followed are appended overleaf
CODE__F —— ﬁé{é}fﬁfwn Er—
SBA 1 ) SIP
SBA-2 STP
SBA-3 | DISCHARGE POINT - 1
 SBA-4 DISCHARGE POINT -2 |
SBA-5S|  DRAINUS |
Page.....1/2 SBA—6 ) DRAIN [2/5_ ]
OS\\'},\”JH
\/-*) (ﬁg aamiﬁza-.-!ﬁﬁ!)
3 ﬁﬁV\% #2/"};] %m i gq‘f'& AT
(Poonam Pandey) 30 90 0 B, T
HTEAT FATH AT F ZEATEL,/Prepared by (Name & Sign) _ gHm™TUd E'{T-lTEJI'{_Q!TdJ:\]';r Reviewed & Authorized by

2. The rcporl shall not be repr-bduced except in full. without the written permission of laboratory.
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Ty forearor =S ararfers ST  Central Pollution Control Board Zonal Laboratory

‘Doc No__Q_B_{_Z_@NfQRf? 8/2/1 Issue D No. : 01____ | Dt ofIssue : 16.08. 2022 Page No. : 1 of |
Amendment no. : 02/05 | Amendment Dt llf06s“2024 _ Approved by : TM Issued by: QM
~ Parameters ~ Test Method Detection Range
pH “APHA 4500 H'-B, 23"Ed. 2017 2-12
_$uspended sollds _ AI?HA 2540 D, 23rd Ed. 2017 o 2.5 mg/L -10,000 mg/L.
Chemical Oxygen APHA 5220 B 23" Ed. 2017 5 mg/L - 100000 mg/L
Demand (COD) | - |
Biochemical Oxygen | APHA 5210 B, 23" Ed. 2017 5.0 mg/L - 50000 mg/L
demand (BOD) 4500 OC, 23" Ed. 2017
IS-3025 part 44; 1993 Biochemical Oxygen
TN B L S L
~Total Nitrogen By caiculanon ) - e
Total Coliform APHA 23rd Ed 2017{'_ 9221 -A,B &C | 1.8->1600 MPN/100 mL
Fecal Coliform | APHA 23rd Ed. 2017, 9221-C (2), 9221 E 1.8 - >1600 MPN/100 mL

APHA — American Public Health Association
— Indian Standard
BDL = Below Detection Limit (Less then lower detection range mentioned in above table)

E..JM.—-

End of Test Report

Page....... 2/2
- ; 'y 122
N _ (B0 wnlfian Riz
TWI" 1) sl W v W
(Poonam Pandey) Do 5o Fio AE, AT
AT AT ATel & ged &Y/ Prepared by (Name & Sign) Tt A gEaTEreal, Reviewed & Authorized by
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Ftr sgwor ety @S ﬂiﬁﬁ%%wCegtra-l-l"i’ollution Control Board Zonal Laboratory ¢

Date of Issue :

16.08.2022

Page No. : 1 of |

 Amendment Date: | 1/06/2024

_Issue No. : 01 o
A]:_uproved by : TM

Issued by: QM

R v, Rt @, Mot e, qws

BT : 0522 : 4087600, 4087700 -

apeh

Fresh water
TEST REPORT

S.No: F/2024/246

PICUP Bhawan, Vibhuti Khand, Gomtinagar, Lucknow _

Phone : 0522- 4087600, 4087700

Date of test report:05/12/2004

Date/period of testing:02-03/12/2024

RIEe STAT /Project/Test Programme NGT
2 b Sl H!Irﬂ'ﬁ,lTH'(“zl\vl /g HW)Sample Locatlom’Source(GW/chrﬁothers) GW at BBD — GREEN CITY
3 B '_'ﬂ@' Ed) ‘Jlaﬁll fﬂa’ﬁrtil elE_{'[ypu of Sample (Grab/Composile) Grab N -
4 | e FY ?ﬂ?r Ffh T ﬁ‘awx ' Sample C‘ollectediDeposned by ______ Sh. Mohd. Faisal, SSA B
3 AT TEA T £ 5/ Date of Sample collection 02/12/2024
6 AT H FlHHT EITﬁ?rﬁ"f?I@fDate .{.stample receipt m Iaﬂr_a_to}y_ 102/12/2024 - -
7 THAT TFAY qZfd/Sampling procedure CBIZLN/SOP/7.3/2 & CBIZLNISOP/B/T 4/1
8 | fargror ¥ smaaAFAT/Analysis indented by ' o | Sh. Kamal Kumar, Scientist ‘E’ & RD (N)
A kRaciced T Tt F RaTo/are senfi Description of sample/Code ete. -
S. No. Parameter Unif_ SBA 7 B
Lo oy o=y p1 6.92
_ (24.2°C) | . : ) |
2 q—[]'l: Colour A/ Hazen 05
% o o CRuanst. | 218 - o R
. Foet FHILAT/ Imal I-Iardm,s:, :;i _ 2.”.; o ) e _ |
1| wemfRrfAY Alkatinity . ;;iﬂ 200
EEE T e mu;ﬂ . — -
Farggor 32 29 %.7.9. Test methods followed are appended overleaf A R .
"CODE | Description
BRBG i 19 SBA Vv GROUND WATER

ATAT ST AT & ZEIT87/Prepared by (Name & Sign)
Note : I. The results in the Test Report relate only to the items tested :

g W%xﬂﬂ
(Poonam Pandey)
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Doc No. CBIZLN;’QRJ? 8;’];’1
Amendment no. 024‘65

pproved by ™

" Parameters

“Test Method Detection Range
Colour ~ | APHA 2120-B, 23"Ed. 2017 - 5- 100 Hazen
pH | APHA4500H"B,28"Ed. 2017 212 ]
Chemical Oxygen APHA 5220 B, 23 Ed. 2017 5 mg/L — 500 mg/L
Demar_‘.d (COD) P (A
Hardness Total 'APHA 2340-C, 23” Ed. 2 2017 | 5.0-2000mg/t
Alkalinity | APHA 2320-B, 23 Ed. 2017 _ ~ 2.0 mg/L- 2500 mg/L ]

1. APHA - Am_éncan Pubhc Health Association

2 1S — Indian Standard

3. BDL = Below Detection Limit (Less then lower detection range mentioned in above table)

End of Test Report
Page... o 2/2
- o5 D'\'M
sty (S0 it )
ey v v Tl *'Tlr*“?"r'*!
Poonam Pande
( ) &0 mo o 9, |

ST AT ATe F gEarE/Prepared by (Name & Sign)
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R

3. ergel Al g s fawy T =), osflowio (Deputy General
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— CENTRAL LABORATORY
w-’w
} ulf
£ ,t:‘,s',.\% UTTAR PRADESH POLLUTION CONTROL BOARD

Ty’ -~ _—
ff‘; ,::p:f - "‘o,& Building, No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

I
/ 4 (X}

*

“\‘r\N"i24%“@0‘\;&024 | o Daje:02/02/202
I~ WYne DY : Viraj i

. 1¢ OF Tiuh 5’(1')’- Viraj Construction Pyt Ltd., Sunbreeze-1 at BBD G, Vill- Shahpur, Sarai Sheikh And Semra , BKT
2~ Address of Industry: Vil). Shahpur, Sarai Sheikh And Semra, BKT

3- District: Lucknow

4- Description about sampling poiat: Final outlet of STP

5- Type of Sample (Grabeomposilc!lntcgratcd): Grab

6- Sample Collected By: Nimesh Dubey LA & K K chaudhary SA

7- Colour and Odour:; - -

8- Quantity and Packing: 2 lit.plastic jerryean, 1 MPN glass bottle & 1 lit. glass bottle
9- Date of Sample Collection: 15/01/2024

10- Analyis Indented by: RO Lucknow

11- Date of sample receipt in Lab; 16/01/2024

Parameter/Method Name Unit Results Standard Detection
Range
pH, APHA 24th Ed. 4500B: 2023 . 7.86 As per 02-12
MoEF&CC/CPCB
*0il_Grease mg/| 2.8 T ¢
Suspended Solids , APHA 24ih Ed. 2540 mg/! 108 _. A 10-20000 mg/l
D Total Suspended Solids dried at 103-
105 °C 2023
Total Coliform, APHA 9221 24th Ed. : MPN/100 m! 9400 5 <{.8 MPN/1C0 mt
2023 & above
Fecal Coliform, 9221 E Fecal Coliform MPN/100 ml 2100 " <1.8 I\'lPN.fI_OO m!
Procedure & above
BOD, APHA 24ith Ed. 3 day 27 °C 1S mg/l 42 i 1,0 -50000 mg/t
3025 ( Part 44): 1993 Bio 2023
COD, APHA 24th Ed. 5220 B Open mg/l 264 - 5.0 -100000 mgA
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental pollutants are as part-A Effluent (Schedule-V1Y. The Environment (Protection) Rules, 1956

source: www.cpeb.nic.in/GeneralStandards.pdf. Besides these standaeds, refer EPA standards for specific purpose

*Non-NABL Parameters.
Mae 2 1 The results in the Test Repont relste only to the ilems desicd: 2. The report shalt nut be reproduced-casept in full, witlour the weitien porenission of laborawry. ¥, The test repent pertsing 1o th sampie as

received v Lab.
Remark: NA

Analysed by-
JAmbrish Verma (SA)]

Authorized by {c‘g
Digitally signed by AAUNIMA
ARUNIMA BAIPAI 888, asis s self A7 RAM  outyaanes
Dr Arunima Bajpai {(ASO) OPAL 0o 0240202
Chief Environmiest Bificer

Central Laborator
iy ¢
FIRT AT Wi

wataer wfvET
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“2_.. Baving regard to the environmental issue raised in the letter petition, we are of the opinion that the Member

Sefrzftam U?‘FCS is required to consider the grievance of the applicant expeditiously. Member Secretary, UPPCB will

st the spot inspaction done, ascertain the correct factual position and extent of violation by the Project Proponent

~d take appropriate action in accordance with law.

3. Lot the action taken report be submitted by the Member Secretary,

Registrar General of the Tribunal by e-mail at judicial-ngt@gov.in preferably in the

5p

L)

UPPCB within three months hefare the
form of searchable POF/OCR
be listed before the Bench for

Support PDE and not in the form of tmage PDF and if found necessary the matter will

consideration.
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? fangpe
= e - = 1 i
pit ARIEA 2410 b A5008s: 2023 | 7 44, Aot pier Ml Ny 1
: 1 : IRV ST |
Suspanded Solds |, AVHA 24th 1. 2946 | i/l OST B i 1 dinrit i
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ilding, NoteL gy Yibtiuti Khind, ¢

e S

VEST REPOKT; WASTE WATY "

el No: 27608594/ Lucknow/2i24

y. Same of tndustry: Virag Construction py 144,
5. Address of Indastry: Vilk Shabg
1 Pistrict: Lucknow

& Peseription about sampling point: Outlet of Sop
2 Tvpe of Sample l(.'r:xh!(,mnpmileilm(.::m“,d’: Grab
& Sample Coltected By: ¥rishna Vo basthiasy SA & W ¥, Tioass V4
7. Calour and Odour: - -

% Quantity and Packing: 1 M08 Clase 13ole

g rate of Sample Collechinn: G2/047205024

16- Analyis Indented by BO Suckgig,

1- Drate of sample receipt in 1,als (72022604

Parameter/Method Nume | Unit L Results
Total Coliform, APHA 9221 2410 Fd. - . MR it I FE AN
I ... S |
Fooat Colsform, U221 F Pecal Colifurm AP ; 2AGTER)

Procedurs

Yelerence- (N} Generad Standarda for discharys tf exraianngs tal grolbtants ary oy gart- i Ul ueant Cichptule- V1) Ve Bivipmomset {91104

CONTROS BOAIYS
At Nagar, Faseknond2490

ABOUASOIY

Vhates | 3issat 2424

By o

Mrsbbsssiost , - p e
t snbireess- | al 15130 €, Yilte 6 lspiir, Satal bk A Begea | 1358
UE Saval Sheibh And Sernia A

Standuard Iyelection

vemitce: wansLepeh nic in/GeseralStandards. pdf. Vesides these standardy, yelar LPA standasdy s spenslic purpone

N AGL Parasacters.
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UTTAR PRAEE\"TRAL LABORATORY wpﬁ\\
UTTAR PRADESH FOLLUTION CONTROL BOARD B!
~ -12V Vibhuti Khand, Gom(i Nagar, Lucknow-226010 Ve g5

e L L]

T
EST REPORT: WASTE WATER LABORATORY

Ref NO: 27 £70620/Lucknow/2824
Date: 1 30R2024

_ Name of Industry: Virg) Construction Pv

l’ \adress of Industry: Vill- Shabpur, S:m‘:;:flk:U::;c:z:l :nm 1;3:;) G, Vill- Shahpur, Sarai Sheikh And Semed BKT
= Districts Lucknow ‘

4 Description about sampling paint: Outler of Humepipe !

o Type of Sampte (Grab/Composite/Integrated): Grob

& Sample Collected By: Krishna Kumar Chaudhary SA & RK Tiwari £F
4. Cotour and Odours - -

s Quantity and Packing: 2 Lit plastic Jerrycan

g- Date of gample Collection: 02/08/2024

10- Analyis ndented by RO Lucknow

11- Date of sample receipt in Lab: 02/08/2024

parameter/Method Name Unit \ Results i Standard T __“l'-)clccti-lm o
L . - '=
| pH. APHA 24th EQ. 45008: 2023 - 732 . 0212 ‘.
T : E —_ T {
| Suspended Solids . APHA 24th Ed. 2530 mg/l . 2 ne/t |
II D Total Suspended Solids dried at 103- g (020000 mg/ |
105 “C 2023 '\
| BOD, APIlA 24th Ed. 3 day 27 °CIS mg/! o I 1.0 -50000 myt

3025 ( Part 44 1993 Bio 2023

COD. APHA 24th Ed. 5220 B Open
Reflux Method 2023

I I
|]. 3.0 - L0000 gt
Keference- (1) Genesal Sandards far discharge of enviranmental pollutants age as part-i Lot (Sehedule- VI The Enviponment (Proteciton) )
L spoteciton) Rubes, 86

soUTeE: \uw\.s.cpch_mc_in:GcneralSlandmls pdf. Besides these ctandards, refer EPA standands for spectlic parpose

*Noo-NARL Tarmmeirs
pust e pgperdin 6] €L ptan Full, withget the witten posmseasion bf Ly 1
w1 Ay

Mete 1 The resadin i the Test Wepent ortite oaly 12 (s shcama tesieal 3. Moo repontt shalt
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Reneark: NA
4

Analysed by-
|Arti Gupta(SA)
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t1- Dare of sample
Parameler Method Name
Tota Uoluvem. APHA 9221 24h Ed.

Fecal Ualitad

Rl

BOEEUC, WL b

ganiii) and Pa

wpatvis | malen

Wb et

CENTRAL LABOY
UV PAR PRADESH TTOLLY 1't0

Huilding. No TO-12V Vibhoti Khand, Gomtl Nagar,

VST REFORT: WASTE WAT
&4 Luchnew d

wstryt Ml Shahpur, Sata Sheikh And Sema, BR

v
RN N ™YW

sout sampling point: Oatlet of Humepipe 1

sample it wak Compesite bntegrated): Grab

Cottected Byt Rt Kumar Chaudhasy SA &

L andd Rhdaur:

chings | MEN Glass Boke

Sampte Collection: 3208 2024
ted byt RO Luchnow

yeceipt in Lab: U208 2024

Unit

AMPNT00 ml
Uls | .

AEN T00

m. 9221k Fecal Colilonn

Results T. Standard

-
280000 ] .
I
220000 ! .

“h‘kl‘d:‘nl‘:’.. - — i e e -
part-A Eillaent {Schedube-V1} e

o1 Standards R dicIgs 5f epvironmontal poliianis 3ie a8

ot GeacralB whants (1 bies Jis these siamla &y, refer ETA

 enm NABL Parameins

e - § T vensin.

. v Towt Rompeset, felain Py s T sk weend 2 The ropoet sl ot e

e
Femaork: N4
Analysed by-
JATt Gupta($A)]
Autherized h;.q.hl.w"‘:r‘_“;rr"u'--_&.."k\
SF\MRENDR}\ e

S\ﬁ?ﬁﬂ adra Sinzh (X50)

Dty T4 2613 1+2 31}

Auod-a. s v bell =y
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Date:l yogiod

0 G, Vilte Stalipur, Saeu Shetkh And e,
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7k Tivan EE

candands for speaific purpase

Cutytally sigried
by RAN GOPAL

RAM
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Chicf Environmental
Cenitral Laboratory

AneAted

85

Detection
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—o L
<1 8 MIN/1OD mi
& above
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__§:. above
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CENTRAL LABORATORY

UTTAR PRADESH POLLUT
LUTION ] 3
B TER CONTROL BOARD

Vibhuti Khand, Gomti Nagar, Lucknow-226010

TR UL

TEST REPORT: WASTE WATER LA BORATORY

o N 3737063 L/Lucknow/2024 Date: 13/08/2024
o . PR » ate: 1 3087202
[ Nawe of Industey: ¥ 'll‘.:_? Construction Pvi. Ltd.. Sunbreeze-1 at BBD G, Vill- Shahpur, Sarai Steikh And Semra , BR'T
. Address of tndustry: Vills Shahpur, Surai Sheikh And Sena . BT

3. pstricts Lucknow

e Description about sampling point: owtlet of humepipe 2 4
< Type ot Sample (Grab/Composite/Integrated): Grab
o Sample Collecied By: Krishna Kumar Chaudbary SA & R K Tiwari GE
7. Caluwy aud Qdours - -
g. Quantity and Packing: 2 Lit. plastic Jerrycan
y. Date of Sample Coltection: 02/08/2024
10- Analyis Indented by: RO Lucknow
11- Date of sample receipt in Lab: 02/08/2024
o ":U‘. B
Parameter/Method Name Unit Results Standard Detection
Range |
pH. APHA 2-4th Ed. 45008: 2023 - 7.68 — 0212
Suspended Solids APHA 2dth Bd. 2530 mg/l 360 - 10-20000 mg/l
D Total Suspended Solids dried a1 103+
105 °C 2023 i
BOD, AP11A 24th Ed. 3 day 27°CI1S my/1 18.0 - £.0 -530000 mgA
3025 { Part 44): 1993 Bio 2023
COD. APHA 24ih Ed. 3220 B Open mg/l 74.0 - 5.0 -100000 mp/l
Rellux Method 2023

Reference- (1) General Srandards for discharge of environmental pollutanis are as part-A E(fient (Schedule- V. The Envicennent {(Protectiont Rules, 1936

SOUICE: www,tpr:b.nic.inIGcneralSt;mdards.pdf - Besides these standards, refer EPA standards for specifie purpose

*Non-NABL Parumetcrs.
it 1 The Is in the Tesl Repon relaie only o Ihe wemd cested: 3, The reput sl not be reproduccd-except m full withaut e wivtien petmisswon of luboratasy. 3. The kestsepont poiliing L the sample as
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ANNEXURE=X4 et Nove _p,,

&5, GROUND WATER DEPARTMENT  Auw. 122

£
%} (Namami Gange & Rural Water Supply Department)
. /*/ Ministry of Jal Shakti

= Government of Uttar Pradesh

%

LDVE

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL
‘OR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATEI

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 201 9.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC047847
VALID FROM 09/05/2023 TO 08/05/2028
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

egistration No.: 202302000480

ame of the Owner RAVINDRA KUMAR AGRAWAL

asignation Director Company Name Viraj Constructions
1 Yt BT Y Pyt. Lid,

ompany Address TCGA A VI3, Vibhuli Khand, Gomii Nagar, Lucknow, Authorization Letter Download

A1 BT =T MR v

ddress of the Applicant TCG/ A VI3, Vibhuti Khand, Gamti Nagar, Lucknow Application No, LKNWO223NBUO
ate of Submission 22{02/2023 Specimen Signature

pcation Particulars

istrict Lucknow Block CHINHAT

ot No/Khasra No. Sunbreeze-1 BBD Green City Municipality/Corporation No

ard No./Heolding No. Lucknow Uttar
Pradesh

articular of the Proposed Well and Pumping Device

ate of Construction/Sinking  10/01/2622

the Well

pe of Well Tube Well/Boring Depth of the Well {In 120,00
meter)

irpose of well Bulk User Assembly Size(For Tube
Well)

rainer Position {For Tube Well)

pe of Pump Used Submersible H.P, of the Pump 7.50

»erational Device Electric Motor Rate of Withdrawal 35.00
{mhr,)

te of Energization (In Case of Electric Pump} 100112022

ximum Allowable Rate of 35,00 Maximum Allowable 6.00

thdrawal {(m3hr.); Running Hours Per Day:

IXimum Allowable Annual 76650 Recharge Required 38325.00

traction of Ground Water:

91
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+ This No-Objection cerlificate authorizes the owner applicant (user) to sink a well in the location specified at S1. (2) for extraction of ground water at a rate n¢
exceeding that as shown at Sl. (3j), for Running Hourss per day as shown at S1. {3k}, and for maximurm allowable annual extraction of ground water as show

at SL, {3k) and is valid subject to the observance of the conditions stated overleaf.

. Holder of this NOC is hereby directed to assure annual recharge of 38325.00 cubic meter, as specified under the application form within the given time
period.

GENERAL CONDITIONS:

‘Holder of this NOG is hereby directed to fill from 1({A) for registering his/her well within 20 days as mentioned in application form shall only started after registratic
of hisfher NOC,

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

All Users abstraciing ground water in excess of 100 m3/d shall be required to submit impact assessment report prepared by an accredited consultant from CGW
and National Accreditation Board for Education and Training (NABET}. The report should highlight environmental risks and proposed management strategies to
overcome any significant environmental issues such as ground water tevel decline, land subsidence etc. within three months of completion of the same to Groun
Water Department Uttar Pradesh. The list of accredited ndividuals/ Institutions is available on the official web-portal of CGWA.

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS
standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shalt be
presumed that the quantity recorded by the meter has been exiracted by the said user, until the contrary is proved, The rate of extraction of ground water from th
well shall not exceed to the recorded rate from water meters

The concemed Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so
demands

In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design, rate of withdrawal and pumnping device in respect of the existing well of this certificate shalt be made without prior permission of th
Competent Authority. Any deviation in this regard shall iead to cancellation of this registration

in case, any of the particulars | information furnished by the applicant in his apolication for issuance of this registration is found to be incorrect during verification
any subsequent stage , this registration is liable for cancellation,

The Certificate of Authorizationf NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh
application, at least ninety days prior 1o expiry of its validity.

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user, Depth and 2one tapped of piezometer
should ba commensurate with that of the pumping weil. The data, obtained from digital water level recorders shall be made available to this office on monthly
basis

Guideli 1 Inst n of Piezometers and their Monitoring

Piczomeater is a borewell ftubewell used only for measuting the water level by lowering the tape/ sounder or automatic water level measuring equipment. it is alst
used lo take waler sample for water quality testing when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. T}
diameter of the piezometer should be about 4” to 6"

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers
are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as desper ground water aquifer
monitaring.

o Mo, of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quanium of Ground water withdrawal {cum/day} No.of piezometers required
Manual DWLR with Telemeiry
1 <10 o 0 0
2 11-50 1 1 0
3 50- 500 1 O 1
4 > 500 2 0 2
¢ The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter up
two decimal.

o Far measurement of water level sounder or automatic water level recorder {AWLR)/ Digital Automatic water jevel recorder (DWLR) with telemetry systen
should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four
to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringin
the piezometer into the Hydrograph Monitering System for Ground Water Department, Uttar Pradesh, and for its validation.

s The ground water quality has to be monitored twice in a year during pre-monsoon {May/June) and post-monscon (October/Novernber) periods, Quality
may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar
Pradesh, for chemical analysis.

o APermanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone
tapped of piezometerfiube well for standard referencing and identifi?ﬂan.



s Any other site specific requirement regarding safety and access for mSasurerment may be taken care of. 1 24
Any other condition(s) that may be imposed by the concerned Authority,
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at an
subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A} For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject ta the following specific conditions:

i} No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of wate
i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources,

iity Allindustries abstracting ground water in excess of 100 m¥d shall be required 1o undertake annual water audit through Confederation of Indian Industries {Cll
Federation indian Chamber of Commerce and Industry (FICCIY National Productivity Council (NPC) PHD Chamber of Commerce & Industries / Laghu Udyog
Bharati certified auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries
shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer){s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in
General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m® /day of ground water and, Monitoring of water level shall
be done by the project proponent. The piezometer (observation well} shall be constructed at a minimum distance of 50 m from the bore well/production well.
Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well wells. Monthly water level data shall be submitted online to the
Ground Water Department, UP.

v} The proponent shalt be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to poilute ground water
{chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, sfaughter house, explosives etc.) shall store the harveste
rain water in surface storage tanks for use in the industry.

vi) Infection of treated/ untreated waste water into aguifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous
units etc. (as per CPCB list} need to undertake necessary well head protection measures to ensure prevention of ground water pollution,

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the Tollowing specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digit
water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponen
for two years, for inspection or reporting as required by District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP} shall be mandatary for new projects, where ground water requirement is more than 20 m? fday. The water from
STP shall be utilized for toilet flushing, car washing, gardening etc

ate (17/07/2023

ace Lucknow

This certificate is electronically generated and does not require digital signature

93



: l \N N @u RE.-XI LB WWW. SIS WA B BXPE NS, COm

i
'»11«'1% 8 shinewnterexpents@gmaii.com
TER EXPERTS™ & +91 93360 15174

NEHG AT B +91 63901 03477/ 78/ 79

125, ...

HERR I ]

AN ISO 9001:2015 CERTIFIED & MSME REGISTERED COMPANY

TO Date__06/02/2023
The Project Manager

(Mr. Anil Srivastawa)

Viraj Construction,Pvt.Ltd

Project — BBD Green City /Sun Breeze SBA-1

Subject_Hand Over Documents of 250 KLD STP Plant

Dear Sir

We would like to take the opportunity to thank you for selection of SHINE WATER EXPERTS as a
work partner; we completed tiz SITC of 250 KLD STP project and theroject is running smoothly
since last ofe and half month (45 Days ) al! the equipments are functioning smoothly without any

probiem

Now we are submitting following Document, please acknowledge the same, we are always reédy to
provide full support during DLP period

S.N. DESCRIPTION
1 | WARRANTY CERTIFICATE
2 LAB TEST REPORT _WASTE WATER
3 | TEST CERTIFICATE _CENTRIFUGE
4 | STAGE INSPECTION REPORT FOR TANKS_ 250 KLD STP
5 | OPERATION MANUAL STP
6 | AIR BLOWER_PERFORMANCE TEST CERTIFICATE (1)
7 AIR BLOWER_PERFORMANCE TEST CERTIFICATE (2)
8 | TEST REPORT_CONTROL PANEL
9 | REQUISITE LOAD DATA
10 | PERFORMANCE TEST REPORT_SEWAGE LIFTING PUMP_LUBI{ PUMPH1)
11 | PERFORMANCE TEST REPORT_SEWAGE LIFTING PUMP_LUB! {PUMP#2} ‘
12| PERFORMANCE TEST CERTIFICATE _TREATED WATER TRANSFER PUMP #1 KIRLOSKAR ,XDI-1050
13 | PERFORMANCE TEST CERTIFICATE _TREATED WATER TRANSFER PUMP #2 KIRLOSKAR ,KDI-1050
14 | PERFORMANCE TEST CERTIFICATE_SLUDGE TRANSFER PUMP#1,KIRLOSKAR —SP-05M
15 | PERFORMANCE TEST CERTIFICATE_SLUDGE TRANSFER PUMP#2, KIRLOSKAR —SP-O5M
16 | PERFORMANCE TEST CERTIFICATE _FILTER FEED PUMP#1, KIRLOSKAR-KD)-844
17 | PERFORMANCE TEST CERTIFICATE _FILTER FEED PUMP#2, KIRLOSKAR-KDI-844
18 | STP_PROCESS AND FLOW DIAGRAM _ 250 KLD STP

Looking forward to work with you and wishing your kind support for upcoming project
For VIRAI Cons.Pvt.LTD

| N 4L
e %

54 3\‘2"7; l

AL S L e A L e o A LT 1

W HEAD DFFICE
RO 110 FIRSY SO, SIEC, 258, IMDIEA Nwﬁ L, L P 2260 Fa
G EBEANMIN ORI ES 3
T MO - FLAT MO - 2B, BLOGH- 2 | SHRAFMHISHMA APARTAERT, SECTOR- AT, NECIHD A
T WAFLATNNASR HMOUSE M. Bo032, DOUBLE TOWER . TERIDEWY MAGAR CHARMNDPUR., VARANASI. LI
SR ACARAD- HOUWUSE MO F17, MARICIE IR FEr A AFSAAF MR- D A A oA e @ ——




- L

95 ANNEXURE-XII
4

LUCKNOW MUNICIPAL CORPORATION

s )/_)\ /‘/) :
comme | Gy
, SOLID WASTE USER CHARGE DEMAND NS
3 (THIS IS NOT PAYMENT RECEIPT) :
“epartment . Revenue Section Category . PLATINUM
Account - Solid Waste User Charge & Others Bill No . LMC/SWMINA 42
‘Vard Area CHINHAT 1 WARD Date -2 02-07-2024
Zone No. / Ward 4 /Ward No-50 Consumer Id - LMGS49909505
Name - VIRAJ CONSTRUCTION PVT. LTD. Holding  NIA
Mobile No - 0000000000 GSTNo. . wa
iddress BBD VIRAJ TOWER VIBHUTI KHAND LUCKNOW Emailld.  : null
SNo. Tax Type HSN/SAC Code Bill Month Rate Per Month Amount
1 Solid Waste User Charge 9994 JUNE-2024 To JUNE-2024 21700.00 2170000
. Total 2170000
3 ﬂ Arrear 000
- i Advance om
Tt Total Payabhle 21700.00
Amount inWords - Rupees Twenty One Thousand Seven Hundred Only /- -
i Haie -
H
Payment should be made within 15 days. Delay Charges @ 18% is applicable after due date
Thisis 2 Computer generated Demand and does nol require physical signature
For Detaits Please Visit I s
i:“ v;l 'e%’.fﬁ SMs a U w Mno. for amount paid. If SMS js not received
[ayment by Chg/DD shall made in favour of "USER HARGES NAGAR NIGAM LU
* Online transfer (RTGS/NEFT efc ) made in the following accounts detaiI: - T
Account Name " JSER CHARGES NAGAR NIGAM LUCKNOW A/G * : ,
AC o 50100219846831 T?lallk-'|g You N
FSC HDEC 78 LUCKNOW MUNICIFAL CORFORAT ION
* Print Date - 02-07-2024
In Collaboration With
BN g ; “ SERVICE PRO\ IDER-EIRMON
. // \ ) // ) //;\r)/
\‘\\”b\ X 7 KA
¥ T o A
g ’ > / § AR Ad
§ \,, Z l,\’ \\(
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@ LUCKNOW MUNICIPAL CORPORATION

o T —
E ey

eamees sasttesEr SISt e S

SOLIDWASTE USER CHARGE DEMAND e
(THIS IS NOT PAYMENT RECEIPT)
Department : Revenue Section Calegory - PLATIHUM 5
Account . Solid Waste User Charge & Others Bill No. © LMC/SV/M/04243
Ward Area : CHINHAT 1 WARD Date - 16-09-2024
Zone No. /Ward : 4 /Ward No-50 Consumer Id : LMC 549999606
Name - VIRAJ CONSTRUCTION PVT. LTD. Holding N/A
Mobile No. : 0000000000 GST No. N/A
Address . BBD VIRAJ TOWER VIBHUTI KHAND LUCKNOW Email Id. : null
SNo Tax Type HSN/SAC Code Bill Month Rate Per Month Amount
3 1 Solid Waste User Charge 9994 AUG-2024 To AUG -2024 21700.00 21700.00
Total 21700.00
Arrear 0.00
Advancsg 0.00
Total Payabls 21700.00

Amount iInWords - Rupees Twenty One Thousand Seven Hundred Only/-

Note -
* Payment

should be made within 15 days. Delay Charges @ 18% is applicable after due date.

- This is a Computer generated Demand and does not require physical signature.

» For Details Please Visit - https://.............

* Yerriisepive SMS B SRl P TS 4

. for amount paid. If SMS is not received

~ Payment by Chq/DD shall made in favour of "USER CHARGES NAGAR NIGAM LUCKNOW"

- Oniiine transfer (RTGS/NEFT elc.)

« Account Name - * USER CHARGES NAGAR NIGAM LUCKNOW A/C".

AIC No.: 5010021984683 1
IFSC  : HDFC0000078
* Print Date . 16-08-2024

made in the following accounts details :-
Thanking You

LUCKNOW NUNICIPAL CORPORATION

In Collaboralion With
SERVICE PROVIDER-EIRMON
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WA LUCKNOW MUNICIPAL CORPORATION |
' et Zo (A
SOLIDWASTE USER CHARGE DEMAND o "’)
(THIS IS NOT PAYMENT REECEIPT) A
Deparime Y
. Clll " nt . Revenue Section Category © PLATINU
’ I : i
C - Solid Waste User Charge & Others . Bill No © LMC/SWI 14244
Ward Area .
2668 No. 7  CHINHAT 1 WARD Date @ 01-10-2024
cne No. /Ward : 4 /Ward No-50
Nam Consumer Id : LMCS542999606
e : VIRAJ CONSTRUCTION PVT. LTD i :
5 . Holding : N/A
Mobile No. : 0000000000 ¢
. Address - BBD VIRAJ GST No. @ NA
| : : TOWER VIBHUTI KHAND LUCKNOW Email Id. : null
f, ki Tax Type HSN/SAC Code Bill Month Rate Per Month Amount
E 1 Solid Waste User Charge 9994 SEPT. -2024 To SEPT, -2024 - 21700.0¢ Z1700.00
i g PR
t Total 21700.00
7
3 Arrear 0.00
Advancs 0.00
Total Payahlg 21700.00
Amaount InWords : Rupees Twenty One Thousand Seven Hundred Only/- o -
Fote -
* Payment should be made within 15 days. Delay Charges @ 18% is applicable after dua date.
* Thig is 2 Computer generated Demand and does not require physical signature.
? For Details Please Visit : hifps:/i.............
¢ ‘t_'g'({':.vﬂlofd 'X%%M% \'P\?’Bu' c'gﬂﬁ W . for amount paid. If SMS is not received
b Favéén:rf? Cha/DD shail made aée?gkur of "%YSER CHARGES NAGAR NIGAMLUEKNOW”
: * Onfine trarsfer (RTGS/NEFT etc.) made in the following accounts details :-
2 " AcsountHame - USER CHARGES NMAGAR NIGAM LUCKNOW A/C". < ! 1 anking You
; AIC Mo 50100219846331 L LUCKNOY i1 ICIPAL CORPORATION
iFSC - HDFC0000078 ‘
* Print Date : 01-10-2024
I Cr Haborahon With

SERVICET O INER EIRMON
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VAKALATNAMA
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1035/2024

S K Pandey Applicant
Vs.
State of U. P. Respondent

KNOW ALL to whom these present shall come that I, Avanish Nath Tripathi, Senior Law
Officer & Divisional Head (Law), do hereby appoint Advocate Amit Singh Chauhan herein
after called Advocate to be my Advocate in the above noted case and authorize him:

To act appear and plead in the above noted case in this Court or in any other Court in
which the same be tried or heard and also in the appellate Court including High Court subject
to payment of fees separately for each court by me.

To sign file, verify and present pleadings, appeals, cross-objections or petitions for
executions, review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necessary or proper for the prosecution of said case in all its
stages subject to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite
party.

To withdraw, or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to
do all other act and things which may be necessary to be done for the progress and in the
course of the prosecution of the said case.

And I the undersigned do hereby agree not to hold the Advocate responsible for the
result of the said case. The adjournment costs whenever ordered by the Court shall be of the
Advocate which he shall receive and retain for himself.

And I the undersigned do hereby agree that in the event of the whole or any part to the
fee agreed by me to be paid to the Advocate remaining unpaid he shall be entitled to
withdraw from the prosecution of the said case until the said is paid up. The fee settled is
only for the above case and above Court. I hereby agree that once the fee is paid, I will not be
entitled for the refund of the same in any case whatsoever.

IN WITNESS WHERE OF I do hereunto set my hand to these presents the contents
of which have been understood by me this ...... day of November, 2024.

Accepted subject to the terms of the fees. y

("/’.;(Mf ) Q [

Accepted Advocate Client
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(M/o Environment, Foresi & Climate Change, Govt, of India)
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Parivesh Bhawan, East Arjun Nagar, Delhj-1 1%%332
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